Dainik Jagran, Delhi, 13/09/2025
Page No: 7, Size: 9.45cm x 23.65cm

NATIONAL HUMAN
RIGHTS COMMISSION

YA Toiae & ferw

JfcE oRi mfehar &

wAed % g
e O & & A
mwaﬁtahﬁmﬁ
F T W B FTEAT
¥ eEfs wem wF
mamlﬂmﬁﬁa%

o UH®H T TEdite |
Ju™ BT Bl Al 721
Ut @l e

o W B¢ & qd ARMf
@ IR ¥ ufcan g
B @I Aele

e F AT § e

l{IH"*H _aﬂc\Tl s ‘dl"*f {ISII’-‘
T 3 TH U # cEE
F o oim wE F 0
Wﬂtﬂﬁmﬂfﬂﬁww
HAA ST | I A
AR 17 foags i e

qui faed o

fRar % U o ¢ ufgee
F 721 U F AUE § Ha
T fF AT, S
aﬁTWqu
S e e
off| fdiE | w1 T E R

2 e A B e )

e HOWE g
feanferan viskan & = @
2| #Er F et % St
94 ¥ fiaw wRE U
A 3 faar =, feras
Het g9 F oA i)
FA 300 Hied Sl AN
ﬁaowﬁimaﬁ%zﬁ
HWW?ITW?&TI
TR Wi Tt FEEE
¥ o uwe § wE #
TeEd L T gl s
a'—r:lﬁlmﬁwaﬁ?
HEE A F 0
T & 39 deme | 93

dfaE F agwE 142
4 o T faEmiiEr ®
T W T 2
%uﬁig@wﬁﬂm
FAR, TAEUAE & U
:ﬂmﬁaﬂ?wam%ﬁ
% foAu =uged & w2
i S Wy g
FEE R § IR A
foar =) foe o guesw
Tawed % @El % wEES
fem T



Amar Ujala, Delhi, 13/09/2025
Page No: 15, Size: 8.68cm x 12.14cm

Helg ¢ faahle : ol =afaa =
Tt diieh W g & O |/
At SIS T T YIS
Hag| 2006 % Hag ¢4 faerre wAe # el s
| = T SR 7ege dffee ¥ A e #e #R
e & A & faw 9 =z w98 7 gamEen um #)
A AT 1 e ° A e 3 =i W
o ez 9@ A JEFAT F TEE AHATTRR
P 3 HERIE WAGINEF AT F q9E IR A
At 3§ gErE # fou werrm w of o fe
RN AT (e 2 s 9 firear e s
% 9 O 4% 2015 | favm e 3 3w i |
T e o) 39 e | Fw T @ 5 Fwem
3y A I FER i SAfFTm e # e it
g 3 ferea | o A 4 3 i e geend
1 | ATFATE F i A (e & = 39 fo T
Tl BS99 @ | S wa o e e
B9 H FW HT @3 W o+ w3 F wd F o
30 ®Rg T & FA o 1) A | w2 fF o
e FEO & 10 T T G T G, FHiE 39
e - STE] i & SEEn 7 9 A1) v



Amar Ujala, Delhi, 13/09/2025
Page No: 15, Size: 10.72cm X 4.13cm

M5 I 1 §E & 3R H HAAled Bl Alfed

w3 feeet) ofa arafam s (e 3§t

CZH AH S T gfEiia A a9 & 20 i e |
Tera e TE A W e 6 A e ) T s
it o e 10 fot o wried ol A M Fwm g W it ww e
Tl T 1 ST A S F 9 a5
sfufam, 1993 1 U 12 F T 9 W Hae fee & F
wfafern e 4 1 ¥z arEw F At & A e d ) oo



Kashmir images, Srinagar, 13/09/2025
Page No: 2, Size: 15.69cm x 22.81cm

NHRC notice to states, UTson
fertilisers issue; asks DGPs to ensure
no harsh action against farmers

New Delhi. Sep 12 (PTI)
The NHRC has issued
notices to all states and
UTs and directed their
policechiefs toensurethat
"no harshactionorforceor
lathi charge” isused by au-
who are standing in long
queues or waiting for dis-
tribution of fertilisers,
according to proceedings
of the case.

The notices have been
issued in response to a
complaint alleging that
thereisa“severeshortage”
offertilisers in many states
across the country, which
lsdeeptyaﬁ‘ecmm&nmrs,
especially during the im-
portant Kharif season
when crops are growing,

Itfurtheralleged thatdue
tothe lack of timely supply,
"farmersareagitated”, says
the September 12-dated

The complainant has
sought the intervention
of the Commission and
requested "urgent action”
from the authorities to
ensure proper and timely
distribution of fertilisers
like urea and DAP (diam-
monium phosphate), and
to investigate why these
shortages are happening,
it says.

The complainant has

provided "videos/links"
mentioning that lathi
charge and force havebeen
allegedly used by police
and authorities against
farmers, who are waiting
or standing in queues due
to a shortage of fertilisers,
the proceedings add.

The allegations made
in the complaint prima
facie seem to be "serious
violations of the human
rights” of the victims. the

said.

A bench of the
National Human Rights
Commission (NHRC),
presided by its member
Priyank Kanoongo, has

“taken cognisance under
section 12 of the Protection
of Human Rights Act, 1993,

The Registry isdirected
toissueanoticetothechief
secretaries of all states
and UTs, directing them
to issue directions to all
district magistrates or
authorities concerned to
get theallegations levelled
inthe complaint, inquired
into, and to ensure proper
and timely distribution of
fertilisers like urea and
DAP to farmers in their
respective states.

Also, directors general
of police of all states and
UTs have been directed
to ensure that "no harsh

action/foree/lathi charge/
abusive behaviour by the
police authorities/admin-
istrationisused against the
farmers, whoare standing
inlong queues ./ waiting for
the distribution of urea/
DAP fertilisers etc. and
submit report on the inci-
dents, ifany, taken place in
their states”, it adds.
Also, the secretary,

Union Ministry of

ensure the proper

ment and distribution of
fertilisers to farmers, and
toalsofacilitate farmersto
hassle-free, and tosubmita
report in this regard for the
perusal of the Commission

ceedings says.
Thecomplainanthasalso
alleged that poor farmers,
whoalready strugzle with
limited resources, are now
worried and fiustrated as
they cannot get enough
fertilisers to protect their

"All the authorities
are directed to submit an
action taken report within
two weeks for perusal of
the Comumission,” it adds.
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NHRC notice to MeitY over
allegation that Amazon
‘selling prohibited knives’

NEW DELHI, Sep 12 (PTI)

THE NHRC has sent a notice to the
Ministry of Electronics and Information
Technology in response to a complaint
allegingthat e-commerce major Amazon
India is “selling prohibited knives”,
accordingto the proceedings of the case.

Abenchofthe National Human Rights
Commission, presided by its member,
Priyank Kanoongo, has taken cognisance
of it under section 12 of the Protection
of Human Rights Act, 1993, it says.

There was noimmediatereaction from
the e-commerce firm. According to the
proceedings, dated September 11, the
notice has been sent to the Central
Government authorities under section
12 of the Protection of Human Rights
Act, 1993. “The complainant, a social
activistand advocate from Maharajganj,
Uttar Pradesh, alleged that e-commerce
platform ‘Amazon.In’ is openly selling
prohibited knives,” reads the
proceedings.
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NHRC directs timely distribution of
fertilisers, no cane-charge on farmers

NEW DELHI, SEP 12

THE National Human Rights Commission
{(NHRC) on Friday directed the Chief Secretaries
of all States and Union Territories to ensure the
proper and timely distrbution of fertilisers like ESEEIEEITEE T
urea and DAP to farmers across the country. Pastinryal Hurmim Pighty Cormmission

A Bench presided by NHRC member Privank Kanoongo took cognisance of a
complaint alleging severe shortages of fertilizers in many states across the country,
which is affecting farmers during the crucial Kharif season,

Issuing notice, the apex human rights bodv directed Directors General of Police
{DNGPs) of all States and UTs are directed to ensure no harsh action, lathi charge, or
abusive behaviour is used against farmers standing in long queues
for fertilisers distribution. [t further directed the authorities to investigate the
alleged incidents in which lathi charge or force was used by the police against farm-
ers and called for a report on such incidents.
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YEARS-LONG ORDEAL | Dr Wahid Deen Mohammad Shaikh, a teacher
says he endured custodial torture, wrongful imprisonment and
irreparable personal losses during those years; has debt of T30 lakh

Man freed in 7/11 blasts

seeks 39

Pranali Lotlikar

MUIMEBAI

Dr Wahid Deen Mohammad
Shaikh, acquitted in 2015 for
involvement in the 71
Mumbai train blasts case, has
sought RS9 crore as compen-
sation for the nine years he
spent in prison before being
cleared of all charges in 2015,

Shaikh, who was 28-year-
0ld at the time of his arrest in
2006, was booked under the
Maharashtra Control of
Organised Crime Act
(MCOCA) in connection with
the coordinated serial blasts
that killed 189 people.

In a press note, Shaikh said
he endured custodial toroure,
wrongful imprisonment and
irreparable personal losses
during those years,

“T lost the most important
years of my youth, my liberty
and my dignity. My father
died while I was in prison, my
mothers mental health col-
lapsed and my children grew
up with the stigma of being
called ‘a terrorist’s children”
he said.

He added that his family
continues to face financial dis-
tress, with debts of nearly
Rs30 lakh, while he suffers
from chronic health issues,
including glaucoma, caused
by alleged custodial toroore.

Shaikh, a school teacher,
explained that he did not seek
compensation immediately
after his acquittal out of con-
cern for his co-accused, many
of whom were convicted and
sentenced to death or life
imprisonment. With their

cr for9lo

No money can
return the nine
years | lost. But
compensation is a way of
acknowledging that what
happened to me was

wrong

-Dr Wahid Deen
Mohammad Shaikh

recent acquittals, he said, it is
now clear that the entire case
was "a forgery”

St yrs

Citing the Supreme Court's
2018 decision to award Rsb0
lakh to former ISRO scientist
Dr Nambi Narayanan for
wrongful arrest,  Shaikh
argued that his nine-year
incarceration deserved a far
greater compensation.

“No money can return the
nine years [ lost But compen-
sation Is a way of acknowledg-
ing that what happened to me
was wrong, and ensuring that
no other innocent person
suffers the way 1 did,” he said

Shaikh has already
approached the National
Human Rights Commission,
the Maharashira State Human
Rights Commission, the
Maharashtra State Minorities
Commission and the National
Minorities Commission with
his demand

The July 11, 2006, serial
train blasts in Mumbai killed
189 people and injured owver
B00. Twenty people were
arrested in the case, with 12
eventually convicted and sen-
tenced in 2015 Shaikh was the
only accused acquitted by the
special court
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20 custodial deaths recorded in 2 vears in
Rajasthan; rights groups express concern

The Hindu Bureau
JAIPUR

Rajasthan has recorded 20
deaths in police custody
during the last two years,
with most of them linked to
health issues, while one
person died after falling in-
to a well during an escape
attempt. The figures bet-
ween August 2023 and Au-
gust 2025 were revealed in
a report tabled during the
State Assembly’s Monsoon
Session, which ended on
September 10.

Civil rights groups in the
State have expressed con-
cern over the custodial
deaths and demanded judi-
cial inquiry into each of
them and transparent in-
vestigation into the cases
classified as suicides or
medical causes, in order to

The fizures between
August 2023 and
August 2025 were
revealed in a report
tabled during the
State Assembly’s
Monsoon Session

ensure accountability.

The information was
provided in the Assembly
in response to a query by
Congress MLA and chief
whip Rafiq Khan. The re-
port said that 12 of the
deaths could be attributed
to health conditions, while
six of the inmates died by
suicide. No policeman was
found guilty in any of the
custodial deaths.

The People’s Union for
Civil Liberties {(PUCL) said
here on Friday that the

deaths in police custody
were a grave violaton of
human rights, with disre-
gard to constitutional and
legal safeguards. “Every
custodial death reflects ad-
ministrative  negligence
and the claims of suicide in
custody are often suspect,
appearing to mask torture,
neglect, or inhuman treat-
ment,”  PUCL-Rajasthan
president Bhanwar Megh-
wanshi said.

Mr. Meghwanshi said the
availability of means for
suicide in custody pointed
to serious lapses in supervi-
sion, while deaths ascribed
to health causes indicated
failure to provide timely
medical care and humane
treatment. “The increase
in custodial deaths in Rajas-
than is not only an assault
on human dignity but also

a blatant breach of the Con-
stitution, Supreme Court's
rulings, and NHREC direc-
tives. Unless urgent re-
forms are undertaken,
such incidents will conti-
nue to recur, eroding pu-
blic trust in the rule of law,”
he said.

Legal action sought

The PUCL said that in addi-
tion to judicial inquiry into
all deaths, strict legal and
departmental action
should be initiated against
the guilty police officers,
and adequate compensa-
tion and rehabilitation pro-
vided to the families of
victims.

Those in distress may
contact Sanjivini, Society
for Mental Health suicide
prevention helpline: 011-
407659002,
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Acquitted 7/11 blasts
accused seeks X9 cr.
for nine years in jail

Purnima Sah
MUMBAI

Following the Bombay
High Court’s July ruling
that overturned the convic-
tions of all 12 men in the Ju-
ly 11, 2006 Mumbai train
blasts case, Wahid Deen
Mohammad Shaikh, the
sole person acquitted by
the trial court in 2015, has
now sought I9 crore as
compensation for nine
years of wrongful
imprisonment.

In a statement issued on
Friday, Mr. Shaikh said he
had approached the Na-
tional Human Rights Com-
mission, National Commis-
sion for Minorities, and the
Minority Development De-
partment of the Maharash-
tra government demanding
recognition of what he
termed an “irreparable
loss™ to his liberty, dignity,
and life trajectory.

Arrested at the age of 28
under the Maharashtra

Control of Organised Crime
Act (MCOCA), Mr. Shaikh
spent nine years in Arthur
Road Jail before being ac-
quitted by the special MCO-
CA court on September 11,
2015. His acquittal has not
been challenged by the
State.

‘T30 lakh in debt’

“The years I lost, the humi-
liation 1 faced, and the pain
my family endured can
never be undone. My fath-
er passed away while I was
in prison, my mother’s
mental health collapsed,
and my wife raised our chil-
dren alone under the stig-
ma of being branded a ter-
rorist’s family,” he said,
adding that he continues to
live under a debt of nearly
230 lakh. Mr. Shaikh point-
ed to precedents in wrong-
ful arrest cases, including
that of ISRO scientist Nam-
bi Narayanan, who was
awarded ¥50 lakh by the
Supreme Court in 2018.



| HUMAN RIGHTS VIOLATION PLEA |

Teacher acquitted in 7/11 blast case seeks R9-cr compensation

Mayura lanwalkar
letrersahmdustantimes com

MUMBAE Ten years after newas
acgquitted by a trial court inthe
7/11 serial train bomb blasss in
in 2006, Wahid Shaild,
a school teacher, filed a com-
plaint befora the National
Human Rights Commission
(NHAC) and oiher bodies, seek-
ing compensaticn of 9 crore
for his wronzful incarceration
of nine years. Shaikh wrote in
his complaint to the NHRC on
Friday: “ e nine years [ s
in wrengful custody, coupled
with brutal custodial torture,
ferwe left me and my family dev-
astated In waysno measure can
fully repair”. He filed similar
complaints before the National
Minorities Commission, the
Manarasioa State Human
Hiznhes Commission and also the
Maharashira State Minorities
Commission. “Theugh nothing
can return the last years or

undo the suffering inflicted
upon e and mry family. T hum-
by request the Commission to
grant me adequate comMpensa-
tionof 29 crores for nine years
af wrongful imprisenment, cus-
Todial tortire, and me conring-
ing physical, finandinl, and psy-
chological saffering that T and
my ly endure;” Shafkn's
complaintread.

Of the 13 men arrestad by the
Maharashira Anti-terrorism
Squad (ATS) and tried for their
alleged [Mvolvement (n the
bomb blasts that klled 188 on
July 11, 2006, Shaikh wis the
anly one acquitted by the Spe-
cial Maharashrra Contrel of
Organisad Crime Act (MCOCA)
Court on September 30, 2015
after nine years in jail. He said
the state governmant had not
challenged his acquittal in the
Tigher COUIT becausa there was
no evidence against him,

He, however, recounted the
hardship he had his family
faced while he was jailed. He
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The stigma of being
falsely branded a
“terrorist” has
continued to haunt
me even after
acquittal

WAHID SHAIKH, 2 tzacher

whowas acquitted inthe 7/
Mumisai bormb blasts case

stated [n his complaine, “Twas
only 28 years oid at the time of
arrest, at the prime of my life
whien 3 person builds nis carser
and future. The wrongful
imprisonment during these
years caused a Severe ning-year
gapin my professional and per-
sonal lifa. My career, education
and development were
frreparably destroyed. The
stigma of bamng falsely branded
a “terrorist” has continued to

Teaunt me even after acguimal,
leaving T 5CArS O My
dignity and Thvelihood.” His pro-
ionged iNCArceration and wor-
ture also led to health issues
and his suffered socially, eco-

and emotionally, he
sald. He also spoke about the
impact of his mcarceration on
his family: “They bore the bur-
den of humiliation and isola-
tion, [and) | myself have been
forced into financial debt of

nearly Rs. 30 lakhs to meet
medical and [king expenses,”
Shaikh stated.

Shaikh's complaint to the
NHRC comes nearly Two
months after the Bombay High
Cou acquitiad the remaining
12 accused—five of whom were
on the death row— in the case,
Sk, wiio recently secured a
PhD in prison Hterature, said
I alrhough e was acg uied
ten years ago, he waited to file
his compensation clalm.

"The moral feason was that
my co-accused were comvicted
and sengenced o death and Hife
Imprisonment. It was 0ot a
pleasant moment for me to ssek
COMPENsAtion whian ey were
still languishing behind bars..”"
He said he decided to walt until
all his co-accused wore proven
innocent,

“MNow that tese zequirtals
hawe taken place, itis clear that
the entire case was a forgery

sic), and therefore, my demand
compensation becomes pven

mare legitimate and urgent”
Shaikh said in a Sratement
Issued on Friday.

He sald that rebuilding his
Iifo after hus release from prison
wasan uphill task, “Because of
e stigma atrached o my
wrongful (mplication, most
emplayers refused to hire me”
s compiaint siated.

Shaikh. a resident of Vikhroli
is a feacher in a school in
Byculls and the sole breadwin-
ner [0 his family of stx. "Evenin
s Modest employment, my
identity and past have created
mmensa hurdies.

Shaikn, urged the commis-
shoms o award him the compen-
£aion citing precadents of ISRO
scientist § Nambinarayanan, in
whimse Gise the NHRC had asked
the Kerala government to pay
him As 10 lakh for his Mlegal
detention under false charges of
espicnage, among others.

‘When asked about Shaikh's
petition. former judge of the
Bombay High Court Abhay

Thipsay said that while in the-
ory Meacquined accussd in e
7/l casemay be entitled to com-
pensation. this may be a “diffi-
calt arez” In the law. "An
acquirtal does not conclusively
e not guilty. The police ini-
tially act on suspicton and they
show that they have acted in
good faith. Sometimes the evi-
dence is not there, sometimes
williesses Im hostile so every
acquitted accused cannot claim
compensation.”

; s2id TNAL COUNS have
carlier given compensation in
thedr civil writ jurisdiction in
£TOSS Cases of (N cases where
the evidence is fabricated or
continuation of prosecution
even after knowing there is no
evidence but he was not aware
of such compensation givenina
case of acquirtal, *If the acquit-
ted accused can Show har this
was i gT0s3 case, then he may
succeed [n getting compensa-
tion but the burden to prove his
innocence will then behis.”
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FOR WRONGFUL INCARCERATION

Acquitted in 7/11 train blasts case,
teacher seeks Rs 9 cr compensation

EXPRESS NEWSSERVICE
MUMBAI, SEPTEMBER 12

NEARLY A decade after he was
acquitted in the 2006 Mumbai
train blasts case, Dr Walid
Shaikh, a schoolteacher and one
of theindividuals accused in the
case, has submitted aformal ap-
peal to the National Human
Rights Commission as well as
Maharashtra State Human
Rights Commission, seeking
compensation of Rs 9 crore for
the losses he endured during his
nine years of wrongful impris-
onment.

Shaikh was arrested in the
7/11 serial train blasts case,
where seven bombs ripped
through Mumbai's suburban
trains during rush hour, killing
over 180 people and injuring

hundreds. Hespent nineyearsin
jail before being acquitted in
2015 by a special court.

On July 21, 2025, the Bombay
High Court acquitted all 12 indi-
viduals previously convicted in
the 2006 train blasts case, hold-
ing that the prosecution had ut-
terly failed to prove their guilt
beyond a reasonable doubt,

Shaikh, whowas awaiting
the final verdict, submitted his
formalappeal on Friday. " Despite
brutal suffering, I continued to
believe in the justice system,
whichultimately acknowledged
my innocence,” he wrote,

He has demanded Rs 9crore
as compensation for what he
calls an “irreparable loss" to his
liberty, dignity, and life trajec-
tory. Among the specific dam-
ages he lists are physical and psy-
chological torture during police

custody; loss of crucial years of
his youth, from age 28 to 37; per-
manent health complications,
including glaucoma and chronic
pain; emotional and financial
ruinof his family, including the
death of his father and mental
health deterioration of his
mother; educational sethacks for
his children; and the collapse of
his own academic and profes-
sional aspirations,

Shaikh has also claimed that
he is under debt of Rs 30 lakh
due to ongoing medical and re-
lated expenses following his re-
lease,

“This is not just about me.
It's about the idea that justice
must also mean restitution. |
lost almosta decade of my life.
How do I rebuild from here
withoutinstitutional support?”
Shaikh said,
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93 blast case: Court rejects
~ plea to exclude evidence

Rebecca.Samervel
@timesofindia.com

Mumbai: In the ongoing trial
related to the 1993 Mumbai
bomb blasts, a special TADA
court recently dismissed two
pleas from the accused, who
sought to exclude evidence of
confessional and disclosure
statements made by co-accu-
sed in earlier phases of the le-
gal proceedings. The court
emphasized that judicial di-
scipline prohibits relitiga-
tion of the same issues before
a coordinating bench. A simi-
lar plea had been rejected by a
previous judge, whoruled that
an accused cannot exploit the-
ir own wrongdoing in evading
trial to undermine the legal
process. Special Judge VD Ke-
dar stated that confessions of
co-accused recorded in earlier
parts of the trial would be ad-
missible against co-accused in
the current phase. There are
34confessions from accused in
the previous trial.
Thismarksthe third phase
of the trial in the 32-year-old
case, with several accused al-
ready convicted and serving
sentences from earlier trials.
The judge noted that a change
in the judge does not equate to
a change in circumstances or
law, and the courtisnotinapo-
sition to re-adjudicate legal is-
sues previously settled by the
same court. The judge also re-
ferenced Supreme Court or-
ders in the cases of convicted

'06 train blast: Man seeks 79 crore
payout for wrongful incarceration

Mumbai: Abdul Wahid Shaikh, the only accused acquitted by the
trial court in the 2006 Mumbai train blasts case, has sought a com-
pensation of Rs9croreforhis “wrongful incarceration” and “custo-
dial torture”. All remaining accused in the case were acquitted by
the Bombay High Court in July this year. In hisapplicationsfiled be-
fore the National Human Rights Commission as well as Maharash-
tra State Human Rights Commission on Friday, Abdul Wahid Sha-
ikh also requested support for rehabilitation. Nine years after he
was arrested by the Maharashtra Anti-Terrorism Squad (ATS) in
theblasts case, aspecial court in 2015 cleared him of all charges. The
periodaof imprisonment caused “irreparable” damageto his career,
education and personal life, and the “brutal custodial torture” left
him with serious health issues, his application said. e

trial in 2017. Consequently, the
issues raised by the current
accused are sub-judice and
cannot be decided at this time.
The seven men standing trial
in this phase include Farooq
Mansoor alias Farooq Takla,
Ahmed Kamal Shaikh alias
Ahmed Lambu, Munaf Hala-
ri, Abu Bakr, Mohammed Sae-

E2

257 people were killed in the blasts

accused Abu Salem and Mus-
tafa Dossa, which allowed ac-
cused individuals to cross-ex-
amine witnesses from earlier
trials, thereby providing them
an opportunity to address the
evidence, including confes-
sions.

The Supreme Court is cur-
rently hearing appeals from
Abu Salem and others convic-
ted in the second phase of the

ed, Mohammed Shoaib Qures-
hi, and Mohammed Yusuf Is-
mail Shaikh. The pleas werefi-
led by Shoaib and Yusuf, who
argued that they were not tri-
ed jointly with the accused
whose confessions were recor-
ded earlier.

Yusuf contended that the
prosecution shouldnotbeallo-
wed to examine a former cop
who previously deposed in the
first part of the trial, where he
arrested accused Salim Mira
Shaikh.
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Build character, not just careers: NHRC
chairman to ICFAI grads at convocation

Yashaswini.Sri@timesofindia.com

Hyderabad: Success in life comes not
from career building butfrom character
building, said Justice V Ramasubrama-
nian, chairman of the National Human
Rights Commission, addressing gradu-
ates at Chartered Financial Analysts of
India’'s (ICFAI) 15th convocation cere-
mony on Friday.

Cautioning students against equa-
ting access to data with wisdom, he no-
ted that earlier generations may have
had limited information but better un-
derstanding unlike today’ generation,
which has exposure to information but
lessunderstanding.

Sharing Benjamin Franklin’s 13 vir-
tues, he highlighted frugality and order
as especially relevant for today’s vouth.

Healsoreminded graduatesthat con-
vocation was not the end of their lear-
ning. “Goingoutof an educational insti-
tution is not the end of education. This
is perhaps the beginning of education,”
he said, urging them to carry values as
their guiding compass.

Delivering his address, ICFAI chan-
cellor and noted economist C Rangara-
jan shifted the focus to India’s aspira-
tions for 2047, when the country marks
100 years of independence. He underli-
ned the link between higher education
and India’s vision of becoming a develo-
ped nation.

“Asyouenter anew stage in yourlife,
your future is interlinked with the futu-
re of this country Atthe same time, you

Make no expense but to do
good to others and yourself.
This generation has forgotten
frugality... Consumerism-driven
lifestyles were weak-
. ening the virtue of
-' % restraint. Living
=5 with discipline
» and simplicity,
. was not about
> denial but about
directing resources
toward meaningful
purposes
~ Justice V
Ramasubramanian
| NHRC CHAIRMAN

have the opportunity to shape it.,” Rang-
arajan told the graduating batch.

He stressed that India must raise its
per capita income from the current
$2,361 to over $18,000 within two decades
tojointhe ranksof developed countries.
Achieving this would require a sustai-
nedreal growthrate of atleast7.4%, hig-
her than the pastdecade’s average.

Laying out a roadmap, he listed five
priorities: boosting investment, adop-
ting new technologies, promoting labo-
ur-intensive sectors, expanding social
infrastructure in health and education,
and ensuring growth with equity. “Com-
petitioninanyfield today is competition
in knowledge,” he emphasised.




Ex-RBI Governor C. Rangarajan and NHRC Chairman V. Ramasubramanian

Hindu, Hyderabad, 13/09/2025
Page No: 2, Size: 9.63cm x 22.99cm

at the ICFAI Foundation for Higher Education convocation on Friday.

‘Viksit Bharat needs
collective efforts’

The Hindu Burean
HYDERABAD

To become a developed
country by 2047, India
needs a GDP of § 29.99 tril-
lion and that requires a no-
minal GDP growth of 11.41%
annually for 25 years, and
a real growth of 7.41%,
Chancellor of ICFAI Foun-
dation for Higher Educa-
tion C. Rangarajan said on
Friday. Mr. Rangarajan was
presiding over the 15th
convocation of ICFAI Foun-

dation for Higher
Education.
Showing quantitative di-

mensions and factors that
could make India achieve
the goal of Viksit Bharat,
the former governor of the
Reserve Bank of India (RBI)
and former chairman of
the Prime Minister's Eco-
nomic Advisory Council
highlighted the regional di-

mension of Viksit Bharat
and pointed out that six
States contribute 52% to
the national GDP, while 27
States and UTs for 48%.
And several dynamic fac-
tors impact achieving the
goal. “The Viksit Bharat is
not just a statistical goal. It
has to be a transformative
journey that requires the
collective efforts of the so-
ciety," he said.

Former SC judge and
NHRC chairperson Justice
V. Ramasubramanian said
that character building is
equally important as ca-
reer building. The convo-
cation saw 3,947 students
graduate and 11 students
being awarded Ph.D. de-
grees in Management and
six in Law. Over 1,250 stu-
dents were given MBA de-
grees from Hyderabad,
and 422 from Bengaluru
off campus.
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Build character, not just careers: NHRC
chairman to ICFAI grads at convocation

Yashaswini.Sri@timesofindia.com

Hyderabad: Success in life comes not
from career building butfrom character
building, said Justice V Ramasubrama-
nian, chairman of the National Human
Rights Commission, addressing gradu-
ates at Chartered Financial Analysts of
India’'s (ICFAI) 15th convocation cere-
mony on Friday.

Cautioning students against equa-
ting access to data with wisdom, he no-
ted that earlier generations may have
had limited information but better un-
derstanding unlike today’ generation,
which has exposure to information but
lessunderstanding.

Sharing Benjamin Franklin’s 13 vir-
tues, he highlighted frugality and order
as especially relevant for today’s vouth.

Healsoreminded graduatesthat con-
vocation was not the end of their lear-
ning. “Goingoutof an educational insti-
tution is not the end of education. This
is perhaps the beginning of education,”
he said, urging them to carry values as
their guiding compass.

Delivering his address, ICFAI chan-
cellor and noted economist C Rangara-
jan shifted the focus to India’s aspira-
tions for 2047, when the country marks
100 years of independence. He underli-
ned the link between higher education
and India’s vision of becoming a develo-
ped nation.

“Asyouenter anew stage in yourlife,
your future is interlinked with the futu-
re of this country Atthe same time, you

Make no expense but to do
good to others and yourself.
This generation has forgotten
frugality... Consumerism-driven
lifestyles were weak-
. ening the virtue of
-' % restraint. Living
=5 with discipline
» and simplicity,
. was not about
> denial but about
directing resources
toward meaningful
purposes
~ Justice V
Ramasubramanian
| NHRC CHAIRMAN

have the opportunity to shape it.,” Rang-
arajan told the graduating batch.

He stressed that India must raise its
per capita income from the current
$2,361 to over $18,000 within two decades
tojointhe ranksof developed countries.
Achieving this would require a sustai-
nedreal growthrate of atleast7.4%, hig-
her than the pastdecade’s average.

Laying out a roadmap, he listed five
priorities: boosting investment, adop-
ting new technologies, promoting labo-
ur-intensive sectors, expanding social
infrastructure in health and education,
and ensuring growth with equity. “Com-
petitioninanyfield today is competition
in knowledge,” he emphasised.
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Times of India
Build character, not just careers, NHRC chief tells ICFAI graduates at convocation

https://timesofindia.indiatimes.com/city/hyderabad/build-character-not-just-careers-nhrc-
chief-tells-icfai-graduates-at-convocation/articleshow/123858494.cms

Sep 13, 2025, 12.16 AM IST

Hyderabad: Success in life comes not from career building but from character building,
said Justice V Ramasubramanian, chairman of the National Human Rights Commission,
addressing graduates at Chartered Financial Analysts of India's (ICFAI) 15th convocation
ceremony on Friday.

Cautioning students against equating access to data with wisdom, he noted that earlier
generations may have had limited information but better understanding unlike today’
generation, which has exposure to information but less understanding.

Sharing Benjamin Franklin's 13 virtues, he highlighted frugality and order as especially
relevant for today's youth.

He also reminded graduates that convocation was not the end of their learning. "Going
out of an educational institution is not the end of education. This is perhaps the beginning
of education," he said, urging them to carry values as their guiding compass.

Delivering his address, ICFAI chancellor and noted economist C Rangarajan shifted the
focus to India's aspirations for 2047, when the country marks 100 years of independence.
He underlined the link between higher education and India's vision of becoming a
developed nation.

"As you enter a new stage in your life, your future is interlinked with the future of this
country. At the same time, you have the opportunity to shape it," Rangarajan told the
graduating batch.

He stressed that India must raise its per capita income from the current $2,381 to over
$18,000 within two decades to join the ranks of developed countries. Achieving this would
require a sustained real growth rate of at least 7.4%, higher than the past decade's
average.

Laying out a roadmap, he listed five priorities: boosting investment, adopting new
technologies, promoting labour-intensive sectors, expanding social infrastructure in
health and education, and ensuring growth with equity. "Competition in any field today is
competition in knowledge," he emphasised.
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Viksit Bharat needs collective efforts of society: ex-RBI Governor

https://www.thehindu.com/news/national/telangana/viksit-bharat-needs-collective-
efforts-of-society-ex-rbi-governor/article70042264.ece

Published - September 12, 2025 07:39 pm IST - HYDERABAD

The Hindu Bureau

Former RBI Governor C. Rangarajan and Chairman of National Human Rights
Commission V. Ramasubramanian at the ICFAI varsity convocation in Hyderabad on
September 12, 2025.

To become a developed country by 2047, India needs a GDP of $ 29.99 trillion and that
requires a nominal GDP growth of 11.41% annually for 25 years, and a real growth of
7.41%, Chancellor of ICFAI Foundation for Higher Education C. Rangarajan said on
Friday. Mr. Rangarajan was presiding over the 15th convocation of ICFAI Foundation for
Higher Education.

Showing quantitative dimensions and factors that could make India achieve the goal of
Viksit Bharat, the former governor of the Reserve Bank of India (RBI) and former chairman
of the Prime Minister's Economic Advisory Council highlighted the regional dimension of
Viksit Bharat and pointed out that six States contribute 52% to the national GDP, while
27 States and Union Territories for 48%. And several dynamic factors impact achieving
the goal.

“Viksit Bharat is not just a statistical goal. It has to be a transformative journey that
requires the collective efforts of the society,” he said. Increase in investment rate, new
technologies, focus on labour intensive sectors, and expanding the social infrastructure,
are vital to reach the target.

“‘Growth and equity should not be posed as opposing considerations. They must be
woven together to give an acceptable pattern of development,” he said, and added that
growth must be accompanied by equitable distribution.

Stressing on the current trends in world trade, which are highly impacted by the economic
policies of US President Donald Trump, Mr. Rangarajan opined that an emergence of
different blocks of countries within which trade is free is inevitable.

Addressing the graduates, former SC judge and National Human Rights Commission
(NHRC) chairperson Justice V. Ramasubramanian said that character building is equally
important as career building.

Narrating the story of Benjamin Franklin, one of America’s founding fathers, he advised
students to cultivate some of his ‘13 virtues’.
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The convocation saw 3,947 students graduate and 11 students were awarded their Ph.D.
degrees in Management and six in Law. Over 1,250 students were given MBA degree
from Hyderabad, and 422 from Bengaluru off campus.

The university conferred honorary degrees on lawyer and former Attorney General of
India Keshava Parasaran, creator of ‘Zero Budget Natural Farming’ Subhash Palekar,
and former chairman of HDFC Deepak Parekh.
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Eco Warrior Awards 2025 Honours India’s Green Heroes at a Grand Celebration of
Conservation and Innovation

https://www.tribuneindia.com/news/business/eco-warrior-awards-2025-honours-indias-
green-heroes-at-a-grand-celebration-of-conservation-and-innovation/amp

ANI | Updated At : 05:05 PM Sep 12, 2025 IST

New Delhi [India], September 12: The spirit of conservation and environmental
stewardship was brought to life at the Eco Warrior Awards 2025 and the 3rd edition of the
Eco Warrior Conclave, held in New Delhi this evening. Organised by Indian Masterminds
in collaboration with the Indian Forest Service (IFS) Association, the event recognised
outstanding individuals and innovative initiatives that are shaping the future of India's
environmental landscape.

The evening was graced by Mr Bharat Lal, Secretary General of the National Human
Rights Commission (NHRC), as the Chief Guest, alongside several eminent dignitaries,
senior IFS officers, and leaders from India's corporate and environmental sectors.

The event began with a solemn tribute on the occasion of National Forest Martyrs' Day,
commemorating those who sacrificed their lives in the line of duty to protect India's forests
and wildlife.

Among the other distinguished guests were Mr. S K Awasthi, Director General of Forests;
Mr. C.P. Goyal, Member of the Central Empowered Committee; Dr. S.P. Yadav, Director
General of International Big Cat Alliance (IBCA); Ms Jyotsna Sitling, Patron of the IFS
Association; Ms Monalisa Das, Secretary General of the IFS Association; Prabhakar
Singh, Co-Founder of Indian Masterminds; and Mr. Sharad Gupta, Editor of Indian
Masterminds.

Special guests included Mr. Ramveer Tanwar, famously known as Pondman of India; and
IRS Rohit Mehra, fondly known as Green Man of India.

The Minister Address

Union Minister of Forests, Climate Change, and Environment, Mr. Bhupender Yadav, was
scheduled to be the Chief Guest. However, due to an urgent function and programme
convened by the Prime Minister, he was unable to attend in person. Despite his absence,
Mr. Yadav sent a special video message to inspire and encourage the dedicated forest
officers present at the ceremony.

The Minister congratulated all the officials of the Indian Forest Service Association and
said, "As the Environment Minister, | maintain a constant dialogue with them. Their
contribution to the promotion and conservation of India’'s natural wealth is invaluable. Our
forest officers work tirelessly, day and night, to maintain a harmonious balance with
nature."
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"In collaboration with Indian Masterminds, they started a new tradition in 2023 by
instituting the Eco Warrior Awards. | have had the privilege of being present at the last
two editions. The forest sector today faces many new and evolving challenges - be it
human-wildlife conflict, forest degradation, water body conservation, protection of
endangered species, wildlife crime, or most importantly, the mission to increase the green
cover of the country. Despite these challenges, our officers continue to move forward with
determination."

He further said, "The purpose of these awards is to encourage and honour such efforts.
One of the greatest lessons we learn from nature is the concept of 'net zero' - nature's
greatest gift to us. While the term is widely discussed globally today, its true inspiration
lies in nature itself."

"l congratulate all the award winners. | also urge the new generation of officers to work
with energy and purpose to strengthen the ecological and economic balance of our nation
- because it is only by preserving our ecology that we can truly grow our economy."

Highlights of the Evening

Keynote Address by Ms. Monalisa Das, Secretary General of the IFS Association, set the
tone for the conclave, highlighting India’'s global position in forest cover increase.

Key discussions featured two impactful panel sessions: one on Eco-Tourism for the
Future, chaired by IFS officer Mr. Vidya Bhushan, highlighting how responsible tourism
can empower conservation and communities; and the second on Awakening Collective
Environmental Consciousness, led by Mr. Satendra Kumar Singh, focusing on
transforming awareness into action.

A Wildlife Photography Exhibition by internationally acclaimed photographer and
filmmaker Mr. Mohd Aslam Warisi added an artistic dimension to the evening.

Eco Warrior Awards 2025 - Honouring Excellence in Conservation

The evening's pinnacle was the Eco Warrior Awards 2025, which recognised excellence
across seven key categories, with a special Lifetime Achievement Award presented to-

Dr. H.S. Singh, Former PCCF, Gujarat - Lifetime Achievement Award
Other notable winners included

IFS Officer Sonali Ghosh, Field Director, Kaziranga National Park - Wildlife Conservation
Award

IFS Officer Parveen Kaswan, DFO, Jaldapara - Wildlife Protection Award

IFS Officer Irfan Rasool Wani, Chief Conservator of Forests, Kashmir - Forest Protection
Award

IFS Officer K.M. Abharna, CASFOS - Community Connect Award
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IFS Officer Dr. S.K. Srivastava, Gujarat - Best Use of Technology Award
Innovative Initiatives Recognized

Project Cheetah - Accepted by Mr. Uttam Kumar Sharma, Kuno National Park
Ek Ped Maa Ke Naam - Accepted by Mr. Sunil Chaudhary, PCCF, Uttar Pradesh
Special Mentions & Recognitions

The event also honoured: Corporate contributors from GAIL, Indian Oil, Karnataka Soaps
and Detergents Ltd.

Mr. Mohd Aslam Warrisi, for his outstanding wildlife photography and documentary work.

Jury Members, including Dr. S.K. Awasthi, Mr. C.P. Goyal, Dr. S.P. Yadav, Dr. Madhu
Verma, and Mr. Keshav Varma, for their commitment to upholding excellence.

A Night to Remember

A special E-book and AV launch chronicling the journey of the Eco Warrior Awards from
2023 to 2025 was unveiled, followed by a video message from Mr Bhupender Yadav,
Hon'ble Union Minister for Environment, Forest and Climate Change.

The Chief Guest, Mr. Bharat Lal, addressed the gathering with an inspiring message on
collective environmental responsibility, emphasising the importance of long-term
ecological stewardship.

Closing Remarks

The event concluded with a Vote of Thanks by Mr Sharad Gupta, Editor, Indian
Masterminds, followed by a celebratory dinner and photo session with all awardees and
dignitaries.

About Indian Masterminds

Indian Masterminds is a premier digital media platform dedicated to spotlighting the untold
stories of civil servants, changemakers, and community leaders driving impact across
India. Through the Eco Warrior Awards and Conclave, Indian Masterminds continues to
champion the cause of environmental consciousness and sustainable development.

Sponsors and Support

The awards were supported by leading public sector enterprises including:
GAIL (India) Limited - Energising Possibilities

Indian Oil Corporation Ltd. - Enriching India, Energising Lives

Karnataka Soaps and Detergents Ltd. - A Government of Karnataka undertaking
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HPCL, NTPC Ltd., and NBCC India Ltd., all of whom were lauded for their commitment
to sustainability and corporate responsibility.

(ADVERTORIAL DISCLAIMER: The above press release has been provided by PNN.
ANI will not be responsible in any way for the content of the same)

(This content is sourced from a syndicated feed and is published as received. The Tribune
assumes no responsibility or liability for its accuracy, completeness, or content.)
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IFS officer wins Eco Warrior Award for cracking poaching gangs, wildlife protection

https://www.mid-day.com/amp/news/india-news/article/ifs-officer-wins-eco-warrior-
award-for-cracking-poaching-gangs-wildlife-protection-23593689

12 September,2025 02:23 PM IST | Mumbai | Ranjeet Jadhav

Indian Forest Service (IFS) officer Parveen Kaswan has been honoured with the Eco
Warrior Award for his work in wildlife protection and cracking poaching gangs, officials
said on Friday.

Kaswan currently serves as the Divisional Forest Officer (DFO) of Jaldapara Wildlife
Division in West Bengal.

The Eco Warrior Award, now in its third year, is organised by the Indian Forest Service
(Central) Association in collaboration with the Indian Masterminds media group. Over 80
IFS officers were nominated this year across various categories, the officials said.

Kaswan was selected by a jury of senior IAS, IPS, and IFS officers, along with
conservation experts.

The award was presented during a ceremony in New Delhi on Forest Martyrs' Day on
September 11.

The award was given by senior dignitaries, including the Secretary General of the
National Human Rights Commission (NHRC), the Director General of Forests, and the
Director General of the International Big Cat Alliance.

Under Kaswan's leadership, the Jaldapara Wildlife Division has taken strong action
against wildlife poachers, including arresting the infamous rhino poaching gang led by
Rikoch Narjinary in North Bengal. His efforts have led to increased safety for wildlife and
strong deterrence against criminal activities in protected areas, said the officials.

Earlier, while working at the Buxa Tiger Reserve, Kaswan played a major role in relocating
two villages from the core area. During his tenure, the reserve recorded its first tiger
sighting since being declared a Tiger Reserve.
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Eco Warriors Shine: Celebrating Conservation Champions at New Delhi Conclave

The Eco Warrior Awards 2025 and 3rd Eco Warrior Conclave in New Delhi celebrated
India's outstanding conservation initiatives. Led by key dignitaries, the event recognized
individuals dedicated to environmental stewardship. Highlights included inspiring keynote
addresses, engaging panel discussions, and the presentation of awards in seven
categories, spotlighting excellence in conservation.

https://www.devdiscourse.com/article/business/3625592-eco-warriors-shine-celebrating-
conservation-champions-at-new-delhi-conclave

Devdiscourse News Desk | New Delhi | Updated: 12-09-2025 17:07 IST | Created: 12-09-
2025 17:07 IST

New Delhi played host to the Eco Warrior Awards 2025 and the third edition of the Eco
Warrior Conclave, uniting individuals driven by the mission to transform India's
environmental future. Under the aegis of Indian Masterminds and the Indian Forest
Service (IFS) Association, the event highlighted remarkable achievements in
conservation.

The gathering, attended by prominent officials including Mr. Bharat Lal from the National
Human Rights Commission, honored fallen forest martyrs on National Forest Martyrs'
Day. Despite the absence of Union Minister Bhupender Yadav due to unforeseen Prime
Ministerial commitments, his recorded address provided a boost to the participating forest
officers.

The event's high points included addresses from key figures such as Ms. Monalisa Das
and discussions on eco-tourism and environmental consciousness. The evening unfolded
with the prestigious Eco Warrior Awards, culminating in the honoring of pioneers like Dr.
H.S. Singh with the Lifetime Achievement accolade and innovative projects such as
Project Cheetah being recognized. Corporate partners like GAIL and Indian Oil were also
applauded for their sustainability efforts.
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NHRC directs timely distribution of fertilisers, no cane-charge on farmers

https://www.thehansindia.com/news/national/nhrc-directs-timely-distribution-of-
fertilisers-no-cane-charge-on-farmers-1005865

IANS | 12 Sept 2025 10:00 PM IST

HIGHLIGHTS New Delhi: The National Human Rights Commission (NHRC) on Friday
directed the Chief Secretaries of all States and Union Territories to ensure the...

New Delhi: The National Human Rights Commission (NHRC) on Friday directed the Chief
Secretaries of all States and Union Territories to ensure the proper and timely distribution
of fertilisers like urea and DAP to farmers across the country. A Bench presided by NHRC
member Priyank Kanoongo took cognisance of a complaint alleging severe shortages of
fertilizers in many states across the country, which is affecting farmers during the crucial
Kharif season.

Issuing notice, the apex human rights body directed Directors General of Police (DGPs)
of all States and UTs are directed to ensure no harsh action, lathi charge, or abusive
behaviour is used against farmers standing in long queues for fertilisers distribution. It
further directed the authorities to investigate the alleged incidents in which lathi charge or
force was used by the police against farmers and called for a report on such incidents.

The NHRC asked Secretaries of the Union Ministry of Agriculture & Farmers Welfare and
Ministry of Chemicals & Fertilizers to ensure smooth and hassle-free distribution of
fertilisers to farmers. The apex human rights body has called for an Action Taken Report
(ATR) from all authorities within two weeks in the matter. According to the complaint, the
lack of timely supply of essential fertilisers like Urea and DAP has caused distress and
frustration among poor farmers, who are struggling to protect their crops. Further it
alleged that in some states, police and administrative authorities resorted to lathi charge
and other forceful measures against farmers waiting in long queues for fertilisers.

Seeking intervention from the NHRC, the complainant requested urgent action from the
authorities to ensure the proper and timely distribution of fertilisers and to investigate the
reasons behind these shortages. In its notice issued under Section 12 of the Protection
of Human Rights Act, 1993, the apex human rights body observed that the allegations, if
true, prima facie indicate serious violations of human rights of the victims.
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NHRC notice to states UTs on fertilisers issue asks DGPs to ensure no harsh action
against farmers

https://www.theweek.in/wire-updates/national/2025/09/12/del81-nhrc-farmers.html
PTI Updated: September 12, 2025 22:38 IST

New Delhi, Sep 12 (PTI) The NHRC has issued notices to all states and UTs and directed
their police chiefs to ensure that "no harsh action or force or lathi charge" is used by
authorities against farmers, who are standing in long queues or waiting for distribution of
fertilisers, according to proceedings of the case.
The notices have been issued in response to a complaint alleging that there is a
"severe shortage" of fertilisers in many states across the country, which is deeply affecting
farmers, especially during the important Kharif season when crops are growing.
It further alleged that due to the lack of timely supply, "farmers are agitated”, says the
September 12-dated proceedings.
The complainant has sought the intervention of the Commission and requested "urgent
action" from the authorities to ensure proper and timely distribution of fertilisers like urea
and DAP (diammonium phosphate), and to investigate why these shortages are
happening, it says.
The complainant has provided "videos/links" mentioning that lathi charge and force
have been allegedly used by police and authorities against farmers, who are waiting or
standing in queues due to a shortage of fertilisers, the proceedings add.
The allegations made in the complaint prima facie seem to be "serious violations of
the human rights" of the victims, the panel said.
A bench of the National Human Rights Commission (NHRC), presided by its member
Priyank Kanoongo, has "taken cognisance under section 12 of the Protection of Human
Rights Act, 1993.
The Registry is directed to issue a notice to the chief secretaries of all states and UTs,
directing them to issue directions to all district magistrates or authorities concerned to get
the allegations levelled in the complaint, inquired into, and to ensure proper and timely
distribution of fertilisers like urea and DAP to farmers in their respective states.
Also, directors general of police of all states and UTs have been directed to ensure
that "no harsh action/force/lathi charge/abusive behaviour by the police
authorities/administration is used against the farmers, who are standing in long queues
/waiting for the distribution of urea/DAP fertilisers etc. and submit report on the incidents,
if any, taken place in their states”, it adds.
Also, the secretary, Union Ministry of Agriculture and Farmers Welfare, and the
secretary, Ministry of Chemicals and Fertilisers, are directed to ensure the proper
management and distribution of fertilisers to farmers, and to also facilitate farmers to get
the required fertilisers hassle-free, and to submit a report in this regard for the perusal of
the Commission within two weeks, the proceedings says.
The complainant has also alleged that poor farmers, who already struggle with limited
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resources, are now worried and frustrated as they cannot get enough fertilisers to protect
their crops.

"All the authorities are directed to submit an action taken report within two weeks for
perusal of the Commission," it adds.

(This story has not been edited by THE WEEK and is auto-generated from PTI)
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NHRC Steps in to Address Fertiliser Shortage Amid Farmers’ Plight

The National Human Rights Commission (NHRC) has issued directives to prevent harsh
measures against farmers amid a significant fertiliser shortage affecting crucial planting
seasons. The complaint highlights the human rights violations due to delayed fertiliser
distribution, urging urgent corrective actions from state and national agricultural
authorities.

https://www.devdiscourse.com/article/law-order/3626425-tragic-beheading-of-indian-
origin-motel-manager-raises-immigration-concerns

Devdiscourse News Desk | New Delhi | Updated: 12-09-2025 22:42 IST | Created: 12-09-
2025 22:42 IST

The National Human Rights Commission (NHRC) has issued directives to all states and
Union Territories, instructing police chiefs to avoid harsh actions, including lathi charges,
against farmers enduring extensive queues for fertiliser distribution.

This move followed a complaint regarding the widespread fertiliser shortage impacting
farmers nationwide, especially during the vital Kharif crop season. The NHRC received
evidence pointing to severe human rights violations, including alleged police force against
farmers due to delayed fertiliser supplies.

The NHRC, chaired by member Priyank Kanoongo, invoked Section 12 of the Protection
of Human Rights Act, 1993. Officials from agricultural and chemical ministries have been
pressed to ensure timely fertiliser distribution, while police authorities must submit
incident reports within two weeks.

(With inputs from agencies.)
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NHRC directs timely distribution of fertilisers, no cane-charge on farmers

https://www.lokmattimes.com/national/nhrc-directs-timely-distribution-of-fertilisers-no-
cane-charge-on-farmers/

By IANS | Updated: September 12, 2025 19:15 IST

New Delhi, Sep 12 The National Human Rights Commission (NHRC) on Friday directed
the Chief Secretaries of all ...

New Delhi, Sep 12 The National Human Rights Commission (NHRC) on Friday directed
the Chief Secretaries of all States and Union Territories to ensure the proper and timely
distribution of fertilisers like urea and DAP to farmers across the country.

A Bench presided by NHRC member Priyank Kanoongo took cognisance of a complaint
alleging severe shortages of fertilizers in many states across the country, which is
affecting farmers during the crucial Kharif season.

Issuing notice, the apex human rights body directed Directors General of Police (DGPs)
of all States and UTs are directed to ensure no harsh action, lathi charge, or abusive
behaviour is used against farmers standing in long queues for fertilisers distribution.

It further directed the authorities to investigate the alleged incidents in which lathi charge
or force was used by the police against farmers and called for a report on such incidents.

The NHRC asked Secretaries of the Union Ministry of Agriculture & Farmers Welfare and
Ministry of Chemicals & Fertilizers to ensure smooth and hassle-free distribution of
fertilisers to farmers.

The apex human rights body has called for an Action Taken Report (ATR) from all
authorities within two weeks in the matter. According to the complaint, the lack of timely
supply of essential fertilisers like Urea and DAP has caused distress and frustration
among poor farmers, who are struggling to protect their crops.

Further it alleged that in some states, police and administrative authorities resorted to
lathi charge and other forceful measures against farmers waiting in long queues for
fertilisers.

Seeking intervention from the NHRC, the complainant requested urgent action from the
authorities to ensure the proper and timely distribution of fertilisers and to investigate the
reasons behind these shortages. In its notice issued under Section 12 of the Protection
of Human Rights Act, 1993, the apex human rights body observed that the allegations, if
true, prima facie indicate serious violations of human rights of the victims.

Disclaimer: This post has been auto-published from an agency feed without any
modifications to the text and has not been reviewed by an editor
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NHRC directs timely distribution of fertilisers, no cane-charge on farmers

https://www.sakshipost.com/news/nhrc-directs-timely-distribution-fertilisers-no-cane-
charge-farmers-451679

Sep 12, 2025, 19:15 IST

New Delhi, Sep 12 (IANS) The National Human Rights Commission (NHRC) on Friday
directed the Chief Secretaries of all States and Union Territories to ensure the proper and
timely distribution of fertilisers like urea and DAP to farmers across the country.

A Bench presided by NHRC member Priyank Kanoongo took cognisance of a complaint
alleging severe shortages of fertilizers in many states across the country, which is
affecting farmers during the crucial Kharif season.

Issuing notice, the apex human rights body directed Directors General of Police (DGPs)
of all States and UTs are directed to ensure no harsh action, lathi charge, or abusive
behaviour is used against farmers standing in long queues for fertilisers distribution.

It further directed the authorities to investigate the alleged incidents in which lathi charge
or force was used by the police against farmers and called for a report on such incidents.

The NHRC asked Secretaries of the Union Ministry of Agriculture & Farmers Welfare and
Ministry of Chemicals & Fertilizers to ensure smooth and hassle-free distribution of
fertilisers to farmers.

The apex human rights body has called for an Action Taken Report (ATR) from all
authorities within two weeks in the matter. According to the complaint, the lack of timely
supply of essential fertilisers like Urea and DAP has caused distress and frustration
among poor farmers, who are struggling to protect their crops.

Further it alleged that in some states, police and administrative authorities resorted to
lathi charge and other forceful measures against farmers waiting in long queues for
fertilisers.

Seeking intervention from the NHRC, the complainant requested urgent action from the
authorities to ensure the proper and timely distribution of fertilisers and to investigate the
reasons behind these shortages. In its notice issued under Section 12 of the Protection
of Human Rights Act, 1993, the apex human rights body observed that the allegations, if
true, prima facie indicate serious violations of human rights of the victims.

Disclaimer: This story has not been edited by the Sakshi Post team and is auto-generated
from syndicated feed.
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NHRC directs timely distribution of fertilisers, no cane-charge on farmers
NHRC Directs States to Ensure Smooth Fertilizer Supply to Farmers Amid Shortages

https://www.thehawk.in/news/india/nhrc-directs-timely-distribution-of-fertilisers-no-cane-
charge-on-farmers

The Hawk | Sep 12, 2025, 07:15 PM

New Delhi, Sep 12 (IANS) The National Human Rights Commission (NHRC) on Friday
directed the Chief Secretaries of all States and Union Territories to ensure the proper and
timely distribution of fertilisers like urea and DAP to farmers across the country.

A Bench presided by NHRC member Priyank Kanoongo took cognisance of a complaint
alleging severe shortages of fertilizers in many states across the country, which is
affecting farmers during the crucial Kharif season.

Issuing notice, the apex human rights body directed Directors General of Police (DGPSs)
of all States and UTs are directed to ensure no harsh action, lathi charge, or abusive
behaviour is used against farmers standing in long queues for fertilisers distribution.

It further directed the authorities to investigate the alleged incidents in which lathi charge
or force was used by the police against farmers and called for a report on such incidents.

The NHRC asked Secretaries of the Union Ministry of Agriculture & Farmers Welfare and
Ministry of Chemicals & Fertilizers to ensure smooth and hassle-free distribution of
fertilisers to farmers.

The apex human rights body has called for an Action Taken Report (ATR) from all
authorities within two weeks in the matter. According to the complaint, the lack of timely
supply of essential fertilisers like Urea and DAP has caused distress and frustration
among poor farmers, who are struggling to protect their crops.

Further it alleged that in some states, police and administrative authorities resorted to
lathi charge and other forceful measures against farmers waiting in long queues for
fertilisers.

Seeking intervention from the NHRC, the complainant requested urgent action from the
authorities to ensure the proper and timely distribution of fertilisers and to investigate the
reasons behind these shortages. In its notice issued under Section 12 of the Protection
of Human Rights Act, 1993, the apex human rights body observed that the allegations, if
true, prima facie indicate serious violations of human rights of the victims.

--IANS
pds/pgh
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NHRC directs timely distribution of fertilisers, no cane-charge on farmers

https://ianslive.in/nhrc-directs-timely-distribution-of-fertilizers-no-lathi-cahrge-on-
farmers--20250912184254

IANS | September 12, 2025 7:11 PM

New Delhi, Sep 12 (IANS) The National Human Rights Commission (NHRC) on Friday
directed the Chief Secretaries of all States and Union Territories to ensure the proper and
timely distribution of fertilisers like urea and DAP to farmers across the country.

A Bench presided by NHRC member Priyank Kanoongo took cognisance of a complaint
alleging severe shortages of fertilizers in many states across the country, which is
affecting farmers during the crucial Kharif season.

Issuing notice, the apex human rights body directed Directors General of Police (DGPs)
of all States and UTs are directed to ensure no harsh action, lathi charge, or abusive
behaviour is used against farmers standing in long queues for fertilisers distribution.

It further directed the authorities to investigate the alleged incidents in which lathi charge
or force was used by the police against farmers and called for a report on such incidents.

The NHRC asked Secretaries of the Union Ministry of Agriculture & Farmers Welfare and
Ministry of Chemicals & Fertilizers to ensure smooth and hassle-free distribution of
fertilisers to farmers.

The apex human rights body has called for an Action Taken Report (ATR) from all
authorities within two weeks in the matter. According to the complaint, the lack of timely
supply of essential fertilisers like Urea and DAP has caused distress and frustration
among poor farmers, who are struggling to protect their crops.

Further it alleged that in some states, police and administrative authorities resorted to
lathi charge and other forceful measures against farmers waiting in long queues for
fertilisers.

Seeking intervention from the NHRC, the complainant requested urgent action from the
authorities to ensure the proper and timely distribution of fertilisers and to investigate the
reasons behind these shortages. In its notice issued under Section 12 of the Protection
of Human Rights Act, 1993, the apex human rights body observed that the allegations, if
true, prima facie indicate serious violations of human rights of the victims.

--IANS
pds/pgh
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"Te 31 FH W NHRC T&d, Gt T4l iR g TRPR P Holr Aifeq

https://www.timesnowhindi.com/india/nhrc-notice-all-states-and-centre-on-fertilizer-
shortage-farmers-rights-article-152789316

Gaurav Srivastav | Updated Sep 12, 2025, 06:04 PM IST

SRR ¥ WIG 3 B B A NHRC A 3 forn oiR @it T4l 9 ohg bR Bl Alfcd
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@re & fore Ardiarst R gau=sR:d A |7t R fearl iR aa vanT 3R ardi=mst &t
3l g% | fYuid 37 Hw debdt, Stefitdh

https://www.bhaskar.com/local/mp/bhopal/news/nhrc-seeks-report-on-lathicharge-for-
fertilizer-135907363.html
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https://www.amarujala.com/india-news/nhrc-notice-to-all-states-and-uts-over-fertilizer-
issue-asks-dgps-to-ensure-no-harsh-action-against-farmers-2025-09-12
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NHRC orders Rs 10 lakh compensation for slain Andaman journalist, IFEI
welcomes move

https://www.syllad.com/nhrc-orders-rs-10-lakh-compensation-for-slain-andaman-
journalist-ifei-welcomes-move/

Syllad | The Rising Meghalaya September 12, 2025

The India Freedom of Expression Initiative (IFEI) has welcomed the National Human
Rights Commission’s (NHRC) order directing compensation of Rs 10 lakh to the family of
murdered journalist Shahdev Dey, whose charred body was discovered on April 2 after
he went missing on March 29 in the Andaman and Nicobar Islands.

On September 9, the NHRC instructed the Chief Secretary of the Andaman and Nicobar
Islands and the Secretary of the Union Ministry of Information and Broadcasting to each
provide Rs 5 lakh within two weeks to Dey’s next of kin.

Dey, owner of the local news channel Republic Andaman, was known for reporting on
illegal activities such as timber smuggling and gambling. His killing, rights groups allege,
was a direct attempt to silence his fearless journalism.

Following a complaint filed by IFEI Convenor Suhas Chakma on April 3, the NHRC took
up the matter. The Andaman Police informed the commission that a case had been
registered at Diglipur Police Station and a Special Investigation Team
(SIT) was formed. Four accused — S. Gangaya (48), Ramasubramaniyan (47), Bithika
Mallik (35), and M. Ramesh (44) — were arrested and later confessed to the crime. Police
said evidence, including witness statements and seized materials, established the murder
as a premeditated act linked to Dey’s reporting.

The NHRC, in its order, noted: “As the killing of said journalist was established because
of his daring reporting of illegal activities going on in the said area, the Commission deems
it a fit case where the victim’s family is to be provided with monetary compensation.”

Chakma, welcoming the move, said the decision sends an important signal at a time when
journalists across India are facing increasing threats, particularly from non-state actors.
“The order of the NHRC and the prosecution of the accused is a step in the right direction
to protect journalists,” he said.

While the charge sheet is pending expert opinion from the Central Forensic Science
Laboratory in Hyderabad, the accused remain in judicial custody at District Jail,
Mayabunder. For Dey’s family and colleagues, the NHRC’s order offers some recognition
of the risks he bore in pursuit of public truth — even as the demand for stronger
protections for journalists continues to grow.
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NHRC directs Rs 10 lakh compensation for kin of murdered journalist in Andaman

https://theprint.in/india/nhrc-directs-rs-10-lakh-compensation-for-kin-of-murdered-
journalist-in-andaman/2742034/

PTIl| 12 September, 2025 06:02 pm IST

Port Blair, Sep 12 (PTI) The NHRC has directed that the kin of a journalist, whose charred
body was found on April 2 at Diglipur in North Andaman district, be paid Rs 10 lakh within
two weeks.

The body of 38-year-old Shahdeb Dey, the owner of local news channel ‘Republic
Andaman’, was found in a field at Deshbandu Nagar in North Andaman district. He had
been missing since March 29.

The National Human Rights Commission has directed the chief secretary of Andaman
and Nicobar Islands and the secretary of the Ministry of Information and Broadcasting to
provide monetary compensation of Rs 5 lakh each to the next of kin of the deceased
scribe.

“As the killing of said journalist was established because of his daring reporting of illegal
activities going on in the said area, the Commission deems it a fit case, where the victim’s
family to be provided with monetary compensation,” the NHRC stated in its order.

A special investigation team was constituted to probe into the killing of Dey, and four
accused persons have so far been arrested, police said. PTI SN SN RBT

This report is auto-generated from PTI news service. ThePrint holds no responsibility for
its content.
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Justice for Journalist: NHRC Directs Compensation for Shahdeb Dey’s Family

The NHRC has ordered a compensation of Rs 10 lakh for the family of Shahdeb Dey, a
journalist found dead in North Andaman. His death, linked to his reporting on illegal
activities, prompted the formation of a special investigation team and resulted in four
arrests.

https://www.devdiscourse.com/article/law-order/3625656-justice-for-journalist-nhrc-
directs-compensation-for-shahdeb-deys-family

Devdiscourse News Desk | Portblair | Updated: 12-09-2025 17:44 IST | Created: 12-09-
2025 17:44 IST

The National Human Rights Commission (NHRC) has taken a significant step in ensuring
justice by directing a compensation of Rs 10 lakh to be paid to the family of Shahdeb Dey,
a local journalist found dead under suspicious circumstances.

Shahdeb Dey, aged 38 and owner of the news channel 'Republic Andaman’, was
discovered dead on April 2 in a field at Deshbandu Nagar, North Andaman. He had
reportedly gone missing since March 29, prompting concerns among his peers and loved
ones.

In light of the findings that Dey's death was due to his courageous exposure of illegal
activities, the NHRC has urged the Andaman and Nicobar Islands’ Chief Secretary and
the Secretary of the Ministry of Information and Broadcasting to ensure timely
compensation. Meanwhile, a special investigation team formed by the police has already
arrested four suspects connected to the murder.
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NHRC asks Andaman and Nicobar, Centre to pay Rs 10 lakh to family of slain
journalist Shahdev Dey

https://www.mid-day.com/news/india-news/article/nhrc-directs-state-to-pay-rs-10-lakh-
compensation-to-family-of-slain-andaman-and-nicobar-islands-journalist-shahdev-dey-
23593717

Updated on: 12 September, 2025 04:39 PM IST | Mumbai
Vinod Kumar Menon | vinodm@award-day.com

On Tuesday, the NHRC in its order directed the chief secretary of the Andaman and
Nicobar Islands and the secretary of the Ministry of Information and Broadcasting to
provide monetary compensation of Rs 5 lakh each to Dey’s family within two weeks

The India Freedom of Expression Initiative (IFEI) welcomed the National Human Rights
Commission’s (NHRC) directive to award a compensation of Rs 10 lakh to the family of
journalist Shahdev Dey, whose charred body was found on April 2, after he went missing
on March 29.

On Tuesday, the NHRC in its order directed the chief secretary of the Andaman and
Nicobar Islands and the secretary of the Ministry of Information and Broadcasting to
provide monetary compensation of Rs 5 lakh each to Dey’s family within two weeks.

On April 3, Suhas Chakma, convenor of IFEI, filed a complaint with NHRC, alleging that
Dey, owner of the local news channel Republic Andaman, was murdered to silence his
fearless journalism, as he had exposed alleged illegal activities, such as
timber smuggling and gambling.

In its report to NHRC, the Andaman Police stated that a first information report (FIR) was
registered in the case at Diglipur Police Station in Andaman and Nicobar Islands under
the relevant sections of the Bharatiya Nyay Sanhita, 2023, and an investigation was
initiated under the supervision of Inspector Vijay Kumar.

A Special Investigation Team (SIT) was constituted to ensure an impartial, transparent,
and expeditious probe into Dey's murder. Four accused — S Gangaya (48),
Ramasubramaniyan (47), Bithika Mallik (35), and M Ramesh (44) — were then arrested.

The statements of witnesses have been recorded before the court and the accused have
reportedly confessed to the crime. The investigating officers have also seized evidence,
which collectively substantiate the premeditated nature of the murder and indicate a clear
motive linked to Dey’s reporting on illegal activities in the locality, stated authorities. The
accused are currently in judicial custody at the District Jail, Mayabunder.

The police also said that the investigation was nearing conclusion, with the filing of the
charge sheet only awaiting the findings of the Central Forensic Science Laboratory,
Hyderabad.
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In its order, the NHRC stated: “As the killing of the said journalist was established to have
occurred due to his daring reporting of illegal activities in the area, the Commission deems
it a fit case where the victim’s family should be provided with monetary compensation.”

“The journalists across the country are facing increasing threats, especially from non-
State actors, to their lives and liberties because of their profession. The order of the NHRC
and the prosecution of the accused is a step in the right direction to protect journalists,”
said Chakma.
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IFEI hails NHRC order for Rs 10 lakh compensation for slain journalist Shahdev
Dey’s next of kin

https://nenews.in/politics/ifei-hails-nhrc-order-for-rs-10-lakh-compensation-for-slain-
journalist-shahdev-deys-next-of-kin/32396/

By Northeast News | September 12, 2025 in Politics

The India Freedom of Expression Initiative (IFEI) has welcomed the directions of the
National Human Rights Commission (NHRC) to award compensation of Rs 10 lakhs to
the next of kin of journalist Shahdev Dey, who was found dead after going missing in the
Andaman and Nicobar Islands.

NHRC'’s decision came after Dey’s charred body was found on April 2, 2025. Dey, the
owner of the local news channel ‘Republic Andaman,” had been reported missing since
March 29, 2025. In a directive issued on September 9, 2025, the NHRC instructed both
the Chief Secretary of the Andaman and Nicobar Islands and the Secretary of the Ministry
of Information and Broadcasting to provide monetary compensation of five lakh each to
Dey’s next of kin within two weeks.

On April 3, 2025, Suhas Chakma, Convenor of the IFEI, lodged a complaint with the
NHRC alleging that journalist Shahdev Dey, who was known for exposing illegal activities
like timber smuggling and gambling, was murdered to silence his “fearless journalism.”

In its report to the NHRC, the Andaman Police stated that FIR No. 24/2025 dated
01/04/2025 was registered at Diglipur Police Station under sections 103(1)/61(2)/238 of
the Bharatiya Nyay Sanhita, 2023, and an investigation was taken up under the
supervision of Inspector Vijay Kumar, SHO of Diglipur Police Station.

A Special Investigation Team (SIT) was constituted to ensure an impartial, transparent,
and expeditious investigation into the murder of the journalist. The four accused persons,
namely S. Gangaya (48 yrs), Ramasubramaniyan (47 yrs), Bithika Mallik (35 yrs), and M.
Ramesh (44 yrs), were arrested in connection with the crime.

The accused confessed to the crime, and the evidence seized collectively confirms the
premeditated nature of the crime. The motive for the crime was directly linked to the
journalist’s reporting on illegal activities in the area.

The NHRC in its order stated, “As the killing of said journalist was established because
of his daring reporting of illegal activities going on in the said area, the Commission deems
it a fit case, where the victim’s family is to be provided with monetary compensation.”

“The journalists across the country are facing increased threats, especially from non-
state actors to their lives and liberties, because of their profession of journalism. The order
of the NHRC and prosecution of the accused is a step in the right direction to protect the
journalists,” Suhas Chakma said.
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Mumbai train blasts: Acquitted man seeks Rs 9 cr compensation for wrongful
incarceration

https://www.ptinews.com/story/national/mumbai-train-blasts-acquitted-man-seeks-rs-9-
cr-compensation-for-wrongful-incarceration/2909863

MUMBAI: (Sep 12) Abdul Wahid Shaikh, the only accused acquitted by the trial court in
the 2006 Mumbai train blasts case, has sought a compensation of Rs 9 crore for his
"wrongful incarceration” and "custodial torture".

All remaining accused in the case were acquitted by the Bombay High Court in July this
year.

In his applications filed before the National Human Rights Commission as well as
Maharashtra State Human Rights Commission on Friday, Abdul Wahid Shaikh also
requested support for rehabilitation.
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Acquitted in 7/11 Mumbai train blasts case, teacher seeks Rs 9 crore compensation
for wrongful incarceration

In his appeal, Wahid Shaikh detailed the physical and psychological torture he suffered,
the health complications that followed, and the financial devastation his family faced after
he was imprisoned.

https://indianexpress.com/article/cities/mumbai/acquitted-7-11-mumbai-blasts-teacher-
wahid-shaikh-compensation-10245595/

By: Express News Service | Mumbai | September 12, 2025 03:00 PM IST

2 min read

Nearly a decade after he was acquitted in the 2006 Mumbai train blasts case, Dr Wahid
Shaikh, a schoolteacher and one of the individuals accused in the case, has submitted a
formal appeal to the National Human Rights Commission as well as Maharashtra State
Human Rights Commission, seeking compensation of Rs 9 crore for the losses he
endured during his nine years of wrongful imprisonment.

Shaikh was arrested in the 7/11 serial train blasts case, where seven bombs ripped
through Mumbai’s suburban trains during rush hour, killing over 180 people and injuring
hundreds. He spent nine years in jail before being acquitted in 2015 by a special court.

On July 21, 2025, the Bombay High Court acquitted all 12 individuals previously convicted
in the 2006 train blasts case, holding that the prosecution had utterly failed to prove their
guilt beyond a reasonable doubt.

Shaikh, who was awaiting the final verdict, submitted his formal appeal on Friday.
“Despite brutal suffering, | continued to believe in the justice system, which ultimately
acknowledged my innocence,” he wrote.

He has demanded Rs 9 crore as compensation for what he calls an “irreparable loss” to
his liberty, dignity, and life trajectory. Among the specific damages he lists are physical
and psychological torture during police custody; loss of crucial years of his youth, from
age 28 to 37; permanent health complications, including glaucoma and chronic pain;
emotional and financial ruin of his family, including the death of his father and mental
health deterioration of his mother; educational setbacks for his children; and the collapse
of his own academic and professional aspirations.

Shaikh has also claimed that he is under debt of Rs 30 lakh due to ongoing medical and
related expenses following his release.

“This is not just about me. It’s about the idea that justice must also mean restitution. | lost
almost a decade of my life. How do | rebuild from here without institutional
support?” Shaikh said.
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Man acquitted in 2006 Mumbai train blasts seeks Rs 9 crore for 9 years in jail

Dr Wahid Deen Mohammad Shaikh, acquitted after nine years in the 2006 Mumbai train
blasts case, seeks Rs 9 crore compensation from for wrongful incarceration and its impact
on his family.

https://www.indiatoday.in/india/law-news/story/wahid-deen-shaikh-2006-mumbai-train-
blasts-compensation-claim-2786437-2025-09-12

Vidya | Mumbai, UPDATED: Sep 12, 2025 19:23 IST
Edited By: Akshat Trivedi

Dr Wahid Deen Mohammad Shaikh, who spent nine years behind bars in connection with
the 2006 Mumbai serial train blasts case, has approached the National Human Rights
Commission (NHRC), Maharashtra State Human Rights Commission (MSHRC), and the
National Minority Commission (NMC) seeking compensation of Rs 9 crore for the years
and pain of incarceration.

The Anti-Terrorism Squad (ATS) of Maharashtra police had investigated the train blast
case in which seven bombs exploded across suburban local trains within 11 minutes
during rush hour, killing 187 people and injuring over 800. Thirteen men were arrested in
2006 and tried in connection with the blasts.

After a lengthy trial, the special court acquitted Shaikh, while sentencing the remaining
12 accused to either death or life imprisonment. Appeals were filed in the Bombay High
Court, and in July this year, all 12 were acquitted.

Shaikh, now 46, recounted his ordeal, saying, "In 2006, at the age of 28, | was falsely
implicated by the Anti-Terrorism Squad under MCOCA in the 7/11 blasts case. For nine
long years | remained behind bars until, on 11 September 2015, the Honourable Special
Court of Judge Yatin D. Shinde acquitted me of all charges, finding no evidence against
me. | walked out of prison, but the years | lost, the humiliation | faced, and the pain my
family endured can never be undone."”

He described the impact of imprisonment on his personal and family life. "During those
years, | lost the most important years of my youth, liberty, and my dignity. | was brutally
tortured in custody, which has left me with lasting health issues, including glaucoma and
chronic body pain. My father died while | was in prison, my mother's mental health
collapsed, and my wife was forced to struggle alone to raise our children. My children
grew up with the stigma of being called 'a terrorist’s children' and were deprived of their
father’s presence in their formative years. My family faced extreme financial hardship,
and | remain in debt of nearly Rs 30 lakhs even today."
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Shaikh now works as a teacher and said, "My career and education were ruined, and |
had to start my life from scratch after release, working as a school teacher while still
carrying the stigma of wrongful branding."

Explaining why he did not seek compensation earlier, he said, "The moral reason was
that my co-accused were convicted and sentenced to death and life imprisonment. It was
not a pleasant moment for me to seek compensation when they were still languishing
behind bars, and | feared that the State could have been more brutal towards them and
taken revenge for my compensation claim. | decided to wait until all my co-accused were
acquitted and proven innocent. Now that these acquittals have taken place, it is clear that
the entire case was a forgery, and therefore, my demand for compensation becomes even
more legitimate and urgent. At this juncture, | believe it is fully justified to seek justice for
myself."

In his petitions before the commissions, Shaikh referenced previous judgments where
compensation was awarded for wrongful confinement, asserting that he has a right to
claim "substantial compensation” for what he and his family endured.

He added, "No money can return the nine years | lost, nor can it undo the pain inflicted
on my loved ones. But compensation is a way of acknowledging that what happened to
me was wrong, and ensuring that no other innocent person suffers the way | did."

Shaikh’s pleas for compensation will be heard by the respective commissions in due
course.
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Nearly a decade after acquittal, Dr. Wahid Shaikh seeks ¥9 crore compensation for
“wrongful” imprisonment

https://maktoobmedia.com/india/nearly-a-decade-after-acquittal-dr-wahid-shaikh-seeks-
9-crore-compensation-for-wrongful-imprisonment/

Maktoob Staff | September 12, 2025
Modified : September 12, 2025

Nearly a decade after his acquittal, Dr. Wahid Shaikh, who spent nine years in prison
after being falsely accused in the 2006 Mumbai train blasts case, has approached the
National Human Rights Commission, the Maharashtra State Human Rights Commission,
and the state’s Minorities Commission, seeking %9 crore in compensation for the
“irreparable losses” he suffered due to wrongful incarceration and torture.

Nearly a decade after his acquittal, Dr. Wahid Shaikh, who spent nine years in prison
after being falsely accused in the 2006 Mumbai train blasts case, has approached the
National Human Rights Commission, the Maharashtra State Human Rights Commission,
and the state’s Minorities Commission, seeking %9 crore in compensation for the
“‘irreparable losses” he suffered due to wrongful incarceration and torture.

Shaikh, a primary school teacher respected in the neighbourhood, was picked from
Mundra by the Anti-Terrorism Squad under MCOCA in 2006 in connection with the 7/11
Mumbai train blasts case and spent nine years in prison before being acquitted in 2015
by the Special NIA and MCOCA Court, which found no credible evidence against him.

“The nine years | spent in wrongful custody, coupled with brutal custodial torture, have
left me and my family devastated in ways no measure can fully repair,” said Shaikh in his
appeal.

Shaikh, who was only 28 at the time of his arrest, said “the prime of my life, when a person
builds his career and future,” noting that the nine years of wrongful imprisonment left a
devastating void in his professional and personal life.

“My career, education, and personal development were irreparably destroyed. The stigma
of being falsely branded a ‘terrorist’ continues to haunt me even after acquittal, leaving
permanent scars on my dignity and livelihood,” he said.

He further highlighted that prolonged incarceration and torture have also caused serious
health issues, while his family endured deep social, economic, and emotional suffering.

He recalled losing the most important years of his youth, along with his liberty and dignity,
and recounted how he was brutally tortured in custody, leaving him with lasting health
issues, including glaucoma and chronic body pain.
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He further shared that his father passed away while he was in prison, his mother’s mental
health collapsed, and his wife was forced to struggle alone to raise their children.

His children, Shaikh said, grew up under the stigma of being called “a terrorist’s children”
and were deprived of their father’s presence during their formative years.

“They bore the burden of humiliation and isolation, and | myself have been forced into
financial debt of nearly Rs. 30 lakhs to meet medical and living expenses,” Shaikh said.

Shaikh said that despite the brutal suffering he endured during those years, he continued
to believe in the justice system, which ultimately acknowledged his innocence.

He further noted that life after acquittal has been “extremely difficult” as the stigma of
wrongful implication made most employers unwilling to hire him.

Eventually, he managed to secure work as a schoolteacher in Mumbai, which, he said,
‘remains my only means of survival.” As the sole breadwinner for his wife, four young
children, and mother, he explained that even in this modest employment, his identity and
past have created immense hurdles.

“‘Despite everything, | have continued to live as a law-abiding citizen and believe in
justice,” he said, adding that nothing could return the lost years or undo the suffering
inflicted upon him and his family.

In his appeal, he requested compensation of %9 crore for nine years of wrongful
imprisonment, custodial torture, and ongoing physical, financial, and psychological
suffering, along with rehabilitation support given his health and financial condition.

He also cited past precedents, noting that the Commission has intervened in similar cases
and awarded compensation to victims of wrongful imprisonment and illegal detention,
including the case of the ISRO scientist in Kerala, a wrongful imprisonment case in
Jharkhand, and that of Mohammad Amir, who was confined for 14 years, among others.

He claimed that “If a scientist who suffered wrongful arrest for a short period was granted
this relief, then surely a person who spent nine years in jail as an innocent man deserves
just and substantial compensation.”

Stressing that while compensation could never restore the years he lost, he said, “But it
can provide some relief and recognition of the grave injustice done to me.”

He said that after his acquittal, the State had no evidence with which it could have
challenged the verdict. “That is why, even after a decade, my acquittal has never been
appealed against,” he noted. Yet, he did not demand compensation for 10 long years,
citing moral reasons as his co-accused had been convicted and sentenced to death or
life imprisonment.

‘It was not a pleasant moment for me to seek compensation when they were still
languishing behind bars. | feared that the State could have been more brutal towards
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them and taken revenge for my claim,” he explained. Instead, he chose to wait until all
his co-accused were acquitted and proven innocent.

In July, the Bombay High Court acquitted all 12 Muslim men accused in the 7/11 Mumbai
train blasts that killed 189 and injured over 800, noting that “the prosecution utterly failed
to establish the case beyond a reasonable doubt,” thus ending their 19 years of
incarceration.

Tragically, Kamal Ahmad Ansari, one of the accused, passed away in 2021 due to
COVID-19 while still incarcerated.

“‘Now that these acquittals have taken place, it is clear that the entire case was a forgery.
Therefore, my demand for compensation becomes even more legitimate and urgent. At
this juncture, | believe it is fully justified to seek justice for myself,” he asserted.

He said that compensation is not just about money but about acknowledging the wrong
done to him and ensuring that no other innocent person has to endure the suffering he
went through.

Since his release, Abdul Wahid completed his law degree while in prison, has emerged
as a prison rights activist, and recently achieved another milestone by publishing his PhD
on the literature produced by political prisoners in the Indian subcontinent before and after
Partition.

He now campaigns for others wrongfully jailed, including the twelve co-accused in the
2006 Mumbai train blasts case, and went on to establish the Innocence Network, an NGO
he founded along with family members of the falsely accused.



AAJ TAK, Online, 13.9.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Aaj Tak
Has 3 W $: o WTe o A 78 FeTy ST, a1fes 2, o Wi 9 FRYS Gamaw

https://www.aajtak.in/crime/news/story/mumbai-2006-train-blast-waheed-shaikh-

compensation-demand-ntcpvz-rpti-2331962-2025-09-12
September 12, 2025

Dr. Waheed Deen Mohammed Shaikh Wrong Imprisonment Case: HIcl 2006 & 13,@'5t
TS ¢H SR A R G ! ggel fean o1, 11 fe o iR gu ard 4@ren! = 187 ARl &t
foreT 9 &t 2t $iR 800 J ST AN UTIE BT &, 39 Y H 3 Al &t IRURY g8, o
TS A o7 8. aIfge <F Higwie g o1, 4 28 I &1 3 T I Siddwarg R4 g
(ATS) 7 HHIHT & ded RIUT §IHR oid 9t fean o1, 7 I1at d ol o Ui fofeh dreq
& J1¢ I 3fSad 7 T §-1 IR fan. Af at 9 Ire, @Y & 3R A Had 3P SitaT
3R TRaR TR T8R S1A IS T

319 46 U & SI. e ¢ Hg™E NG A AP AHAISR ST 3R 3 AT F 9
IRIS FUY G3ATTS B T BI 3. I7H1 Hel ¢ [ I ST At T Pt g1, dfed 3% 3R
WS B 8. 1. AW A AP AFANYSR AN (TTCASRYT) &b 3fefral HERIY Iy
AHATYSR AN (THTETHSHIRY) SR AP eUded AN (TTUHH) ¥ HRIEN S
srafiy 3 a1 ¥ o1 o ahels U b TaEe B W 2,

HERTY Yferd & Sfidearg FRId G (Tee) A ¢ fawpie At &t Sid &1 Y, forgd s
T & GRA 11 fire & iR ITRIg Aea S # 1 a1 fawwie gu 2, forew 187 @
AR T ¥ 3R 800 T WTGT 9T9d §U ¥, 39 4HID! & RyaRya # avg anll &l TRUAR fobar
T YT 3R 31 TR GHeH] IardT 74T .

et gars & 91, AR 3erad A ST A BT 991 A e, Safd IV 12 AR &l ar d

A 1 3MTolIg HRIEAN $I Foll T8, S I ey § ofid SR & T3 3R 39 91d
SaTs o it 12 AT DI S B T T A

3§ 46 Y & g gb 1. dlleg G- HIGHG G A SUAT STUaTt d §U Hal, '2006 H, 28
I B A H T 7/11 I [aThic AT & AHIHT & dgd Sabala-J14T G gRT T Bl
4T 1. T 91 9 H Sd | 6T, o ao & 11 RdeR 2015 S mnehwr afeq S, i o
AT foRIY SreTard = TR Rae® Pig 9 = urd gu 2 it oIl ¥ &% 718 o fear. o
ST ¥ S8R 3T 74T, AfcsT Sif A1 HA TaTg, ST S| H 3al, 3R ot g6 A% URaR 3 e,
DT WRUTS FHft T B o Tt

31, aifge &9 Aigwe WG 1 31U+ FAeft 3R UiikaTes Sfiad R SRIG™ & UHTG o1 gl faar.,
I I &, T U At b G Aeaqul aYf, e SR 3ot Tiar Tiar <. g fRvrd



https://www.aajtak.in/crime/news/story/mumbai-2006-train-blast-waheed-shaikh-compensation-demand-ntcpvz-rpti-2331962-2025-09-12
https://www.aajtak.in/crime/news/story/mumbai-2006-train-blast-waheed-shaikh-compensation-demand-ntcpvz-rpti-2331962-2025-09-12
https://www.aajtak.in/topic/maharashtra

AAJ TAK, Online, 13.9.2025

Page No. 0, Size:(0)cms X (0)cms.

A ke ¥ ydrtsd forar man, R g2 e Ar 3R IRR H AR &6 St W 99w
B TS, 59 # od § o1, TR e o1 3gid 8 T, AR ’i o AFfe Wy fas mn, 3R Bl
Udl & §AR S &l Ul & U 3/hdt g1 9y 1 USl. IR 9= '3ATdhaldl &b ' Hg
M & ®dd & 1Y §9 gU 3R U §99- § 30+ fUar & aifHeg § dfd 8. TR uRaR &1
YR} 3nfifes d7ft 7 T AT UST, SR F S ff T 30 AR IR F P A .

ST, G 3T U e & FY T B Fd g 3R I8 o, TR BRI 3R e safe g
TS, 3R RETE & 918 T 30T Sita T8 RR ¥ Y& &A1 U1, Th Whd 18 & =4 H HH
B gU, TR SWR TTAd SIS bl e St Hf o gaim o

I8 Fd1d gU fb I8 Uga Ganden &t 761 AN, I HET, Afdd HRUI I8 o1 fs IR -
SRITT 1 ST 38T AT AT 3R 38 HAGS 3R 3Moia BRI &1 9ol T T8 A, 59
d onft off Wt o e IS X% ¥, 9 GaHTdel AT IR 1T GG e T, 3R g9 SX o1 fh
o Ik Ui 3R ot R &) T U7 3R TR G3HTde! & G1d &1 d&al o Gobdl T, H a9 db
ZAVR HA BT HIdl fha1 3g d IR I+ T8-SRIfa &1 9 781 & foar Srar sik 3 fAgy
Tfad el 81 STd. 3@ o9 3 <1 81 ¢ &, <l 98 WP § fb T AT Uh Sadron AT, 3R
i, gafTas &1 A AT 3Rt SaS SiR =1t 81 ot §. 39 HIS W, I qHA1 §
310 forg = 9 ¥t e ¥ 3RA B

TN & THef 39T anfaersti #, 7. A9 = fUza Hoal &1 garan fear, S8l Tad a<ie o
PRI & forT GamasT faar a1 o, 3R &gl foh I 3R I URAR &I o $& g1 UeT,
39 fore 3= yai gafast um &1 iR g.

38 3 &gT, Big off U1 TR WY A 1t a0 81 A1 qahelT, A gt AR et &1 i g
DI HH B THdl 5. Al YA g WIHR B B Th dIPT § b TX 1Y SN g3 a8
TAd AT, 3R T8 YT o o fopedt 3R el safaa &1 3% ke % 7 981 Us.' 1. 3
DI GMTas! ! JTfep] IR ASTIT RN gRT 3ferd IHT R GAdTg Bl ST,




NEWS DRUM, Online, 13.9.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

News Drum
Indian mission welcomes Irish human rights group’s support over racist attacks

https://www.newsdrum.in/international/indian-mission-welcomes-irish-human-rights-
groups-support-over-racist-attacks-10453728

London, Sep 12 (PTI) The Indian Ambassador to Ireland, Akhilesh Mishra, welcomed a
“very positive” engagement with the Irish Human Rights and Equality Commission
(IHREC) over recent racist attacks targeting Indians in the country.

IHREC Chief Commissioner Liam Herrick was hosted by Mishra at the Indian Embassy
in Dublin earlier this week to deliberate on concerted efforts to ensure the safety of
members of the Indian community in Ireland.

The meeting followed an Embassy advisory issued last month urging Indian citizens to
take "reasonable precautions for their personal security” following a series of racially
aggravated attacks.

“‘Ambassador H E Shri Akhilesh Mishra was pleased to have a very positive conversation
this morning with the Chief Commissioner of the Irish Human Rights and Equality
Commission, Mr Liam Herrick,” the Indian Embassy in Dublin said in a social media
statement.

“They discussed the recent attacks on members of the Indian community in Ireland and
the need for concerted action to ensure the protection of the rights and safety of Indian
nationals in Ireland, as well as of all members of the community,” the statement added.

The Embassy noted that Herrick briefed the Indian Ambassador about various measures
being taken, in an institutionalised manner, to closely monitor and respond to the
challenges of racism-related incidents and discrimination in workplaces, schools and the
society in general.

Ambassador Mishra welcomed the assurances of the IHREC and expressed an interest
in fostering closer cooperation based on shared experiences and innovative approaches
on issues related to human rights violations between the Irish commission and India’s
National Human Rights Commission.

The Ireland India Council postponed its annual “India Day” celebrations last month amid
security concerns for the community, with Irish President Michael D. Higgins among those
condemning the “despicable attacks” involving Indian workers and professionals based
in Ireland. PTI AK RD RD RD
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Indian envoy welcomes Irish rights body’s cooperation against racist targeting of
Indians

https://www.bignewsnetwork.com/news/278571691/indian-envoy-welcomes-irish-rights-
body-cooperation-against-racist-targeting-of-indians

ANI | 13th September 2025, 02:09 GMT+11

Dublin [Ireland], September 12 (ANI): Ambassador of India to Ireland Akhilesh Mishra met
the Chief Commissioner of the Irish Human Rights and Equality Commission Liam Herrick
on Tuesday and welcomed the cooperation extended by the Commission in addressing
incidents of racist targeting of Indians in Ireland.

In a post on X, the Embassy of India in Dublin stated, '"Ambassador Akhilesh Mishra was
pleased to have a very positive conversation this morning with the Chief Commissioner,
Liam Herrick.'

It further noted, 'They discussed the recent attacks on members of the Indian community
in Ireland and the need for concerted action to ensure the protection of the rights and
safety of Indian nationals in Ireland, as well as of all members of the community.’

According to a release, Mishra appreciated Herrick's visit to the Indian Embassy for a
productive exchange of views on the situation faced by the Indian community. He
emphasised the importance of concerted efforts to safeguard the rights and security of
Indian nationals and the wider community.

The release said, 'Chief Commissioner Herrick briefed Ambassador Mishra about various
measures already being taken, in an institutionalised manner to closely monitor and
respond to the challenges of racism-related incidents and discrimination in work places,
schools and the society in general. He assured the Embassy of the full cooperation and
support to the Embassy and the Indian diaspora in Ireland which is playing a very positive
and constructive role in economic, technology, healthcare and socio-cultural richness of
Ireland.’

Mishra, in turn, expressed gratitude for the cooperation and multifaceted efforts of the
Irish Human Rights and Equality Commission.

The release added, 'Ambassador Mishra profusely thanked Chief Commissioner Herrick
and his sharing of the significant, multifaceted efforts being made by the Irish Human
Rights and Equality Commission. He expressed interest in fostering closer cooperation
and mutual learning based on shared experiences and innovative approaches to deal
with issues of human rights violations between the Irish Human Rights and Equality
Commission and India's own National Human Rights Commission." (ANI)
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Indian envoy welcomes Irish rights body’s cooperation against racist targeting of
Indians

https://www.tribuneindia.com/news/world/indian-envoy-welcomes-irish-rights-bodys-
cooperation-against-racist-targeting-of-indians/

Dublin [Ireland], September 12 (ANI): Ambassador of India to Ireland Akhilesh Mishra met
the Chief Commissioner of the Irish Human Rights and Equality Commission Liam Herrick
on Tuesday and welcomed the cooperation extended by the Commission in addressing
incidents of racist targeting of Indians in Ireland.

In a post on X, the Embassy of India in Dublin stated, "Ambassador Akhilesh Mishra was
pleased to have a very positive conversation this morning with the Chief Commissioner,
Liam Herrick."

Ambassador H.E. Shri @AkhileshlFS was pleased to have a very positive conversation
this  morning with the Chief Commissioner, @ IHREC, Mr. Liam
Herrick. @MEAIndia #MEAIndia @IndianDiplomacy @diaspora_india pic.twitter.com/D

FAuU08XkZq
— India in Ireland (Embassy of India, Dublin) (@Indiainireland) September 10, 2025

It further noted, "They discussed the recent attacks on members of the Indian community
in Ireland and the need for concerted action to ensure the protection of the rights and
safety of Indian nationals in Ireland, as well as of all members of the community."

They discussed the recent attacks on members of the Indian community in Ireland and
the need for concerted action to ensure the protection of the rights and safety of Indian
nationals in Ireland, as well as of all members of the community.

— India in Ireland (Embassy of India, Dublin) (@Indiainireland) September 10, 2025

According to a release, Mishra appreciated Herrick's visit to the Indian Embassy for a
productive exchange of views on the situation faced by the Indian community. He
emphasised the importance of concerted efforts to safeguard the rights and security of
Indian nationals and the wider community.

The release said, "Chief Commissioner Herrick briefed Ambassador Mishra about various
measures already being taken, in an institutionalised manner to closely monitor and
respond to the challenges of racism-related incidents and discrimination in work places,
schools and the society in general. He assured the Embassy of the full cooperation and
support to the Embassy and the Indian diaspora in Ireland which is playing a very positive
and constructive role in economic, technology, healthcare and socio-cultural richness of
Ireland."

Mishra, in turn, expressed gratitude for the cooperation and multifaceted efforts of the
Irish Human Rights and Equality Commission.
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The release added, "Ambassador Mishra profusely thanked Chief Commissioner Herrick
and his sharing of the significant, multifaceted efforts being made by the Irish Human
Rights and Equality Commission. He expressed interest in fostering closer cooperation
and mutual learning based on shared experiences and innovative approaches to deal
with issues of human rights violations between the Irish Human Rights and Equality
Commission and India's own National Human Rights Commission." (ANI)

(This content is sourced from a syndicated feed and is published as received. The Tribune
assumes no responsibility or liability for its accuracy, completeness, or content.)
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Amazon India Under Fire: NHRC Investigates Allegations of Illlegal Knife Sales

The NHRC has issued a notice to the Ministry of Electronics and Information Technology
concerning allegations that Amazon India is selling prohibited knives. The case has been
taken up under the Protection of Human Rights Act, 1993, with a request for a swift inquiry
and action from governmental authorities.

https://www.devdiscourse.com/article/law-order/3625546-amazon-india-under-fire-nhrc-
investigates-alleqgations-of-illegal-knife-sales

Devdiscourse News Desk | New Delhi | Updated: 12-09-2025 16:37 IST | Created: 12-09-
2025 16:37 IST

The National Human Rights Commission (NHRC) has issued a notice to the Ministry of
Electronics and Information Technology regarding a complaint against Amazon India. The
complaint alleges that the e-commerce giant is selling prohibited knives in violation of
Sections 2 and 20 of the Arms Act, 1959, which poses a significant public safety threat.

The NHRC's bench, led by member Priyank Kanoongo, is overseeing the case under
section 12 of the Protection of Human Rights Act, 1993. The notice was sent on
September 11, urging a prompt investigation and action from central government
authorities.

The proceedings also call for a report detailing the actions taken within 10 days, which is
to be submitted to the Commission for review. The special secretary in charge of Internal
Security at the Union Ministry of Home Affairs has been informed as well.
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NHRC notice to MeitY over allegation that e-commerce major “selling prohibited
knives’

https://www.ptinews.com/story/business/nhrc-notice-to-meity-over-allegation-that-e-
commerce-major-selling-prohibited-knives-/2908640

NEW DELHI: (Sep 12) The NHRC has sent a notice to the Ministry of Electronics and
Information Technology in response to a complaint alleging that e-commerce major
Amazon India is "selling prohibited knives", according to the proceedings of the case.

A bench of the National Human Rights Commission, presided by its member, Priyank
Kanoongo, has taken cognisance of it under section 12 of the Protection of Human Rights
Act, 1993, it says.

There was no immediate reaction from the e-commerce firm.
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NHRC Notice to MeitY Over Amazon Knives Allegation

https://money.rediff.com/news/market/nhrc-notice-to-meity-over-amazon-knives-
allegation/33552820250912

By Rediff Money Desk, New Delhi
Sep 12, 2025 16:30

NHRC sends notice to MeitY regarding Amazon India selling prohibited knives, violating
Arms Act and posing a threat to public safety.

New Delhi, Sep 12 (PTI) The NHRC has sent a notice to the Ministry of Electronics and
Information Technology in response to a complaint alleging that e-commerce major
Amazon India is "selling prohibited knives", according to the proceedings of the case.

A bench of the National Human Rights Commission, presided by its member, Priyank
Kanoongo, has taken cognisance of it under section 12 of the Protection of Human Rights
Act, 1993, it says.

There was no immediate reaction from the e-commerce firm.

According to the proceedings, dated September 11, the notice has been sent to the
central government authorities under section 12 of the Protection of Human Rights Act,
1993.

"The complainant, a social activist and advocate from Maharajganj, Uttar Pradesh,
alleged that the e-commerce platform 'Amazon.in’ is openly selling prohibited knives,"
reads the proceedings.

"This, according to the complainant, violates Sections 2 and 20 of the Arms Act, 1959,
posing a threat to public safety and breaching local Ilaws,” it says.

The complainant sought the intervention of the commission in the matter, and requested
immediate action from the authorities, to address this issue, officials said.

"The allegations made in the complaint prima facie seem to be serious violations of the
human rights of the victim," according to the proceedings.

The registry is directed to issue a notice to the secretary, Ministry of Electronics and
Information Technology, with directions to get the allegations made in the complaint,
inquired into, and to "submit an action taken report within 10 days for perusal of the
Commission", it says.
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Let a copy of this proceeding be also transmitted to the special secretary, (Internal
Security), Union Ministry of Home Affairs, for information, it adds.

Source: PTI By Rediff Money Desk, New Delhi

DISCLAIMER - This article is from a syndicated feed. The original source is responsible
for accuracy, views & content ownership. Views expressed may not reflect those of
rediff.com India Limited.
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Amazon TR fI® I8 T1%, HerToia & Siftaadr @ RIeTd IR NHRC I, 9 HATAT
&1 firer Aifew

Aol FHardt sifiiger $iR gHTel ¥t faTa $HR Uiy o Rierad iR IS AMaiaR
3TRT (NHRC) A ST HeH I3TT &1 I8 3RIT AT fh 3-H1HYT WehiH Amazon.in
yfsifira 9oft &1 a1 YA 99 QT 81 AT 3 FAd o Td a1 Wit Hred o
Tfew IR FRd g 10 i H rars RUle ugd & &1 e faan g1 ufeu srgamze <=
UG I @R
https://hindi.dynamitenews.com/uttar-pradesh/knives-being-sold-on-amazon-nhrc-strict-
on-complaint-of-maharajganj-advocate-notice-received-by-this-ministry

Post Published By: T =% aqdd dal , S ST AT 3¢ gol &GRT , HERT SISl Updated : 12
September 2025, 5:52 PM IST

RIeTad Hrd1 IRy SifigadT faTa uisg

Maharajgan;: 3-8 MHT WehiH Amazon.in T TR faare & 6y T g1 IR U™
& HERISHTS forel b IR SHfeae 3R GHTel Jdl o HHR Uied A AP AHANISR SR
(NHRC) & &t T3 fRreprrd # 3RIT AT {3 3-1ad ot 309 Wekhid R ufasferd gof
& I1E B! foeh! B @I B

SRAMEE Yol Ydreardl & IR Ribrd & gdifad, 26 SRd I AU 11 &
RIerradmdl Amazon.in TR Tesil dTe- dTdl a1 Wie 38 A1 I GRME 3= 10 9 &« a1
faert & forg Suasy fewrs faan| ug e 3 did MU aaifer IRa SHfAfaH, 1959 HT URT-2
o 91w gy B fob Pl ot 91 ot 4R 9 S99 ¥ siftre oielt 81 a1 ot diers 229 9
TG 81, 98 MG TR &7 4ot F S 51

https://t.co/0opOhgSdd3 TR o X8 10 5 &1 Uldefdd a1d, HerIoril & Hfdadd &I
fRIPd W NHRC ¥ - Saaci-ed HAad & Aifew, 10 faa & #fft Rae, aiad
Rrerasmal aky SifeaddT fa7g $HR UiSd pic.twitter.com/S8HbGN7fOW

— SreAMEe I fdl (@DNHindi) September 12, 2025

RIeTaded! & AFTUR, 3H UGR & AH3H B bl 30 AT Pt JRem & forg ik R B
HMHA & Jaled, T SRR Had @, HN, a91E a1 Nl IuanT da Sftd g
RY | AT 3R 3= G TSR AT TS W IH TR ST ST & <) IHDT gEUANT SURTel
A 8l qhdT 8| T8 HRUT § [ I 39! Al T8l 7

Trff 7 3t e # g8 Wt SO foran o e sifafam ot 9RT-20 & Wy Uray™ g fb
Ife PIS AfHT 3 UPR BT IR AB YT STl § 3R ITb 3(de STIANT b1 3BT § df 39
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1 aRe & ARTIR foran o 9T 8 | T8 § Amazon.in §RT 39 a3l &1 fas! 9 dad sdy
? dfewr gl ®U § +ft a1 3|

NHRC &1 I3 3R Aifew

4 RAT¥R 2025 1 SIS RIGTId TR GAaTs HRd §U AP AMATUDR AT (NHRC) =
TR ATHQT 311 3TN A el [ I8 UYH Va1 AHanY®RI & Seag- BT ATHAT Udid aidl
g, Fifep Tt ufaefda sRaR ot Sud=ar A 3 NIRRT & Siad 3R Wd=dl Bl T
REEGIN

AT G Ui ST &1 sregerdt arel Ui o AT St graTs &I 3R gaaei-ay ud
LI U] T, HRA IRBR Bl A4 IBR IREU AIH, 1993 B URT 12 &
3 Aifed SIRY fopam | SmaiT = HATeg & 311l faa o ag 10 &t & iar Ame &t o

Hx fawgd RUie v &

1Y g, FRrerd & Ue Ul oy g (iiaie JqRef), T8 T, HRd WRAR &I ot gaerd
TSt 73 g1 SMART 3 Wy foa fr Raié Tasmfiae uida & Areqd ¥ & Udd &1 oY, 30
SRT USh T3 RO WHR 81 BY Sieh |

HUHT I YHDT IR T

Rreradedl &1 3RIY 8 f&6 Amazon.in 7 307 Wewid R Ufdsfda &l &t fas! &=
TIRTFIP WSIH (Criminal Conspiracy) P AN YRR fhdT g1 A 37 A1psfl T dig SRTY
gfed gId1 8, af 3P fo Ut 3R 39 FoieR ISR 98 Hfiged (Co-accused) AM
EIRE A

Tg! 81, 39 A o YA Wit SiffFmm (1T Act) iR WISER {URTY (Cyber Crime) d
St 4RTE ot AR 8 Tt 1 TR Wewhid WR Ufasfdd axgan &t fap!, TrgeR St
& 1Y Iecra Bt 9oft 7 et B

TR S Us
1. T AfAFTH 1959, YRT-2: 9 591 9 a1 1 2 §91 ¥ AI9T 91 ¥ TR g
2. TR fAFTH, YRT-20: T IR & 31dY IUTNT D1 3MRIBT 814 W TREIRT BT Wrae= |

3. SIS Tae: 3R WewhiH gRT Ufaefid avgsf &1 g, el Tae &1 YR &1 Ieaad
gl

4. qgeR p1gH: fEfed aream 9 319y R T Iudsdl AIgeR 3URTY Dt Ui 7 31T g
3 B BrRiaTg)
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3d 39 d H Sadea Td Yo Weifia! Harerd &1 10 &A1 & Raid &t g1 Ric e
& d1¢ NHRC 3Fl &1 HRde! ST afe HAg &1 g § RIY It 91e 9 d § o

Amazon.in & A He! BT HRATs GHT g |
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nhrc-orders-probe-3248939.html
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Tt faeeh, 12 RydeR (41w AP AHATRIGR ST (TITESRE) = $-HIad Bl s
SfEar W Ufadfd Irp a9 BT HRIT T dlelt Toh RbrId & Sard § saaci-ey Ud
1 Uit HATeg (EHs3HTsCars) & ey Heidh: AT &I S &R &1 Hel g

A & HRIaTe! | &gl 141 foh TSR & Uax ORiie I S fegerdm aret Uis =
AR TREf0T AT, 1993 Bt URT 12 & ded 39 W I3 faan 3|

S-BIIY HUT BT 3R A depTdl HIg Uldfshar Tt oS

TRE RIdeR & AR & TR Uo7 AHAIUSR IREUT fAHTH, 1993 & 4RT 12 &
d8d Bg PR & AYSIRAT BT Aifeqy A 3|

FTdarSt & Bl T, "RIbrIded! IR UK b HERIGNTS bl Tb ITHISID BrIbdl 3R
aﬁgw%w@ﬁ SRIG TR ¢ o $-P1AY T *3HoH Sic 37 Gasd Uasieid I od
T/

RIerRdHd & IR I8 A AT, 1959 ®1 4R &l 3R 20 HT IecieH g, R o
IRET DI WA g 3R VM ST DT Ieio gl g

fIBIRGT = T {6 Rieradedl 3 39 AHd H ST T gX08T B 3R AfIHRal 3 59
e, R I HRATs B BT SR fhar g1

Fde! & UR, "RIH™d § T 1T RIT YA A1 YIS & AHAIUSR! & THR
I Udid gld 8 1”7

gAY Ud g1 M Haad & RIdad | aE 18 RIUf &1 S &b 10 fi &
HiaR SR &Y RUiE =t gt
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Who Is Manoj Yadava? Former Haryana DGP and Ex-RPF Chief Appointed Director
General of HIPA Gurugram

Ex-RPF chief and retired IPS officer to lead HIPA in Gurugram

https://indianmasterminds.com/news/manoj-yadava-appointed-director-general-hipa-
qurugram-144364/

Indian Masterminds Bureau | September 12, 2025

Chandigarh: The Haryana government has appointed Manoj Yadava (Retd IPS: 1988:
HY), a distinguished former Indian Police Service officer, as the new Director General of
the Haryana Institute of Public Administration (HIPA), Gurugram. The announcement was
made on Friday, marking the latest chapter in Yadava’s long and decorated public service
career.

An Experienced Leader Returns to State Administration

Yadava retired from active service on July 31, 2025, while serving as the Director General
of the Railway Protection Force (RPF). His return to Haryana in a top administrative
training role reflects the state’s focus on leveraging experienced leadership to strengthen
capacity-building among civil servants.

A Distinguished Career Across Key Institutions
Yadava has held several critical positions during his career:
Director General of Police, Haryana (Feb 2019 — Aug 2021):

Served for nearly 30 months, leading key law enforcement and crime control initiatives in
the state.

Special Director, Intelligence Bureau (Aug 2021):

Returned to the central intelligence agency, contributing to national security and strategic
intelligence gathering.

Director General (Investigation), National Human Rights Commission (NHRC) (July
2022):

Played a pivotal role in advancing custodial justice standards and improving the
mechanisms for human rights protection in detention and investigation procedures.

Director General, Railway Protection Force (Aug 2023 — July 2025):

Headed the pan-India security force responsible for the safety of rail passengers and
railway assets, introducing operational reforms during his tenure.

Mandate at HIPA, Gurugram
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At HIPA, Yadava will oversee training programmes for Haryana’s civil servants,
contributing to policy implementation, leadership development, and governance reforms.

His extensive experience across policing, intelligence, human rights, and public security
makes him well-suited to lead the institute’s evolving mandate.

HIPA plays a critical role in shaping the skills and administrative acumen of officers across
various departments of the state government.
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CCTV in Police Stations: From judicial directives to constitutional accountability

https://cjp.org.in/cctv-in-police-stations-from-judicial-directives-to-constitutional-
accountability/amp/

CJP Team | 4 mins ago

On September 4, about a week ago, the Supreme Court registered a suo motu PIL (public
interest litigation) regarding the non-working CCTV cameras at police stations. This
intervention followed a report by Dainik Bhaskar that 11 custodial deaths had taken place
over a period of seven to eight months. The media report also detailed factors like not
providing CCTV footage in cases of alleged custodial deaths, citing dysfunctional
cameras at police stations in the state. A bench of Justices Vikram Nath and Sandeep
Mehta directed that a suo motu PIL be registered, titled ‘Lack of functional CCTVs in
police stations. While registering the suo motu PIL, the court pointed out that the report
by Hindi daily Dainik Bhaskar said that there were 11 deaths in police custody in the last
eight months. The report said that the CCTV footage was not being provided, with the
police claiming the cameras were faulty or storage was full, and sometimes citing
confidentiality.

The concern of the Court stems from the fact that CCTV surveillance in police stations is
obligatory, not discretionary, a requirement repeatedly endorsed not only by the Supreme
Court but also by various High Courts. To illustrate, in Akhilesh Pandey v. State of Madhya
Pradesh (2018), the Madhya Pradesh High Court instructed all police stations within the
State to provide audio-visual CCTV installations. It further warned that:

“In future if it is found that in a Police Station an area was left outside the coverage area
of CCTV camera, then such lapse shall be considered as Contempt of Court, and action
shall be taken against the Superintendent of Police of the said District and also S.H.O. of
concerning Police Station for Contempt of Court.”

At the national level, the Supreme Court (SC) in the case of Paramvir Singh Saini v. Baljit
Singh (2020) reiterated the previous directions provided in the cases of Shafhi
Mohammad v. State of Himachal Pradesh (2018) and Dilip K. Basu v. State of West
Bengal and Ors. In 2020, the SC added more elaborate guidelines to the ones laid down
earlier. Whereas Shafhi Mohammad and D.K. Basu laid the groundwork of the
videography of crime sites and custodial procedures, Paramvir Singh Saini gave it a wider
reach, ordering the installation of CCTV cameras in all police stations and central
investigating agencies, with strong oversight committees for adherence.

Key findings in Paramvir Singh v. Baljit Singh, 2020

The Supreme Court in Paramvir Singh Saini v. Baljit Singh (2020) passed a historic order
squarely targeting custodial torture and Kkillings by directing the installation and proper
functioning of CCTV cameras at all police stations in India. Writing for the Bench, Justice
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Rohinton F. Nariman laid stress on the fact that this was neither an administrative routine
nor a formality but a constitutional requirement based on Article 21 (right to life and
dignity) and Article 22 (protection against arbitrary arrest and detention). Like other path
breaking judgements of the apex court, this judgement too has been rendered ineffective
by lacklustre follow up by state governments and implementation by the police
bureaucracy.

The ruling ordered CCTV systems to be installed not just in every police station but also
in every agency empowered with arrest and interrogation powers, such as the CBI, NIA,
ED, NCB, DRI, and SFIO. This broad range was meant so that each custodial interaction
site would be under open scrutiny.

The Court explicitly grounded its directions in fundamental rights jurisprudence by stating:

“Since these directions are in furtherance of the fundamental rights of each citizen of India
guaranteed Under Article 21 of the Constitution of India, and since nothing substantial
has been done in this regard for a period of over 2% years since our first Order dated
03.04.2018, the Executive/Administrative/police authorities are to implement this Order
both in letter and in spirit as soon as possible.”

In doing so, the Court directed that the installation of CCTV cameras was not an
administrative recommendation, but rather a constitutional obligation falling under the
ambit of Articles 21 and 22.

The Court devised an oversight framework at the State and District level to aid in the
implementation of the installation programme. The Court refined the already existing
order of the Central Oversight Body, and added two tiers to the system:

Apart from this, the Station House Officer (SHO) of each police station was personally
held responsible for ensuring proper camera functioning. In the event of a breakdown,
SHOs were asked to report all custodial activity during that period of inoperability to the
DLOC, leaving an audit trail to eliminate misuse.

The Court did more than issue broad guidelines: it specified minimum technical
standards. Cameras had to be equipped with night vision and audio-video capabilities,
supported by a reliable power source (solar/wind, where applicable) and internet
connectivity. The data from the cameras had to be stored for at least one year, with an
eventual long-term target of 18 months.

Most importantly, the Court directed for clear signage in local languages at all stations,
notifying detainees that they were being monitored under CCTV, that recorded footage
would be retained, and that they could approach the NHRC, SHRC, or Human Rights
Courts to pursue redressal. Despite such a detailed approach, the impact of this
judgement has been stymied by both the executive (state governments under whom the
subject ‘law and order’ falls) and the police bureaucracy. The Indian police are notorious
for not acceding to any corrective measures to ensure transparency and accountability.
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Judicial History: From D.K. Basu to Shafhi Mohammad

The Supreme Court’s directive in Paramvir Singh Saini (2020) did not come out of thin
air. It is founded upon decades of jurisprudence that acknowledges custodial
environments as a constitutional space within which human rights need to be
safeguarded.

D.K. Basu v. State of West Bengal

In Dilip K. Basu v. State of West Bengal & Ors. (2015), the Supreme Court re-examined
the question of custodial torture and deaths almost three decades following the initial D.K.
Basu guidelines of 1997. In spite of the previous ruling, reports of custodial violence were
disturbingly common, and the Court was compelled to tighten measures. The bench of
Justices T.S. Thakur and R. Banumathi noted that custodial torture is a “naked violation
of human dignity” and constitutes a direct attack on the constitutional right to life under
Article 21. The Court underscored that the State cannot claim sovereign immunity in
custodial death cases; there is strict liability, and the victim’s families have to be
compensated.

The Court gave binding directions for operationalising the protection of human rights.
States and Union Territories like Delhi, Arunachal Pradesh, Mizoram, Meghalaya, Tripura,
and Nagaland were asked to set up State Human Rights Commissions (SHRCSs) in six
months’ time, and all vacant positions in SHRCs had to be filled within three months.
Sessions Courts were to inform as Human Rights Courts under Section 30 of the
Protection of Human Rights Act, 1993. Realising the contribution of technology in
accountability, the Court ordered phased installation of CCTV cameras at police stations
and demanded prisons to be equipped with cameras in one to two years. It also instructed
the non-official guests to be assigned for surprise visits, prosecuting officials responsible
for custodial deaths, and at least two women constables being deployed in every police
station where women detainees are kept in routine detention.

This judgment was a significant development in India’s custodial jurisprudence,
reaffirming the Supreme Court’s watchdog role in ensuring that the basic rights of
detainees are safeguarded even in prison. Through the integration of Articles 21 and 22
with institutional mechanisms like SHRCs, Human Rights Courts, and CCTV surveillance,
the Court attempted to establish a stronger framework against custodial abuse. This
judgment paved the way for subsequent judgments like Paramvir Singh Saini v. Baljit
Singh (2020), in which CCTV coverage within police stations and investigation agencies
was made compulsory.

Shafhi Mohammad v. State of Himachal Pradesh

In Shafthi Mohammad v. State of Himachal Pradesh (2018), the Supreme Court
considered two important features: the use of videography in criminal investigations and
the acceptability of electronic evidence under the Indian Evidence Act. The bench of
Justices A.K. Goel and U.U. Lalit placed special emphasis on the fact that videography
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of crime scenes and recovery operations would significantly enhance transparency,
enhance public confidence, and strengthen evidentiary credibility. The Court had looked
at international trends, such as body-worn cameras in the US and UK, and noted
technology tools were unavoidable for modern criminal justice. To institutionalize this, it
directed the Union Government to prepare a roadmap and Standard Operating Procedure
(SOP) for videography usage in investigation through consultations with states and expert
committees.

The case also explained the law regarding electronic evidence, particularly Section 65B
of the Indian Evidence Act. It held that the exclusion of otherwise pertinent and genuine
evidence on technical grounds alone would be a denial of justice. Drawing support from
the precedents of Ram Singh v. Col. Ram Singh (1985), Tomaso Bruno v. State of U.P.
(2015), and Navjot Sandhu (2005), the Court laid emphasis on the fact that electronic
evidence could be admitted if authenticity is proved despite the impossibility of adhering
to procedural necessities at all times.

The Court designed a systematic five-step programme for the use of videography and
CCTV monitoring in criminal investigations. This was to begin with pilot schemes in
chosen districts of diverse States and Union Territories for testing infrastructure and an
assessment of logistic issues. In the second phase, the accurate Standard Operating
Procedures (SOPs) had to be developed which dealt with issues such as camera
placement, chain of custody, data storage, and admissibility as evidence under the Indian
Evidence Act. The third phase envisioned phased introduction of videography facilities in
all the districts in every State to be supported by procurement, allocation of funds, and
police training. The fourth stage was aimed at integrating videography into the evidentiary
process, particularly ensuring compliance with Section 65B of the Evidence Act, to make
electronic records readily admissible in court proceedings. Last but not least, the fifth
phase saw the Court instructing the nationwide standardisation and adoption of
videography and CCTV practices with oversight arrangements in place at Central, State,
and District levels as well as regular auditing and monitoring provisions. Through this
measure, the Court aimed at converting technology from a temporary solution into a
stable means of preventing custodial abuse and providing a means of improving
investigation transparency.

Shafhi Mohammad was therefore a forward-looking development in two senses: it
enhanced the role of technology in criminal investigations by mandatory videography, and
it relaxed the evidentiary framework by making it possible that technicalities would not
stand in the way of true electronic evidence.

Paramvir Singh Saini is the synthesis of these strands: the dignity-and-safeguards
paradigm of D.K. Basu joined with the technology-and-evidence model of Shafhi
Mohammad. Justice Nariman made this continuity self-explicit, saying that the Saini
instructions “follow from previous judgments of this Court, and notably D.K. Basu and
Shafhi Mohammad.”
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By integrating CCTV surveillance into custodial jurisprudence, the Court aimed to codify
constitutional rights into everyday real-time protections, accessible not merely in theory
but as an everyday practice at every enforcement office and police station.

Compliance Gaps and the Human Cost of Non-Implementation

Lack of functional CCTV cameras at police stations is not a theoretical bureaucratic
failure. It directly affects accountability in custodial fatalities, which continue to be
uncomfortably common throughout India. Official statistics provided by the National
Human Rights Commission (NHRC) portray a persisting trend: 155 instances of death in
police custody were reported in 2021-22 (up to February 28, 2022). Earlier years had the
same figures — 100 in 2020-21, 112 in 2019-20, 136 in 2018-19, 146 in 2017-18, and
145 in 2016-17. A total of 669 cases of death in police custody were registered across
the country from April 1, 2017, to March 31, 2022. These statistics reveal that even with
successive judicial interventions, the magnitude of custodial deaths did not decrease
during the last ten years.

The state-level scenario is equally alarming. Rajasthan has alone reported 20 custodial
deaths in just two years, based on official revelations. The investigation by Dainik
Bhaskar, which led to the Supreme Court’s present suo motu PIL, pointed out that 11
individuals passed away in police custody in Rajasthan for just seven to eight months of
2025 alone, a cohort that graphically captures the cost of defiance of judicial orders. There
is no unified national narrative. Some States and UTs (or a few districts thereof) have
been credible in their efforts, providing station-wise information, setting up contemporary
DVR/NVRs, and forming oversight bodies. A few others failed to submit complete
affidavits or filed generic reports without station-level information. The Court docket and
subsequent audits yield extremely variable results: whereas a few States have claimed
near-universal install rates, independent verification or subsequent press inquiries detect
huge numbers of non-recording cameras or insufficient storage. Even the Saini docket
itself noted only a handful of States submitting satisfactory action-taken affidavits in the
first round.

The causes of the deficit are several and persistent:

fiscal inertia — states have not ring-fenced O&M and capital funds even as the Court
instructed states to engage finance secretaries at SLOCs;

technical impediments — most remote lock-ups do not have power/internet and require
custom solutions (solar, local storage);

vendor and procurement issues — low quality SLAs and vendors not meeting
audio/storage requirements;

institutional resistance and low political priority — police leadership at times views CCTV
as surveillance of its own ranks and not public accountability; and
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weak monitoring — SLOCs/DLOCs tend to meet irregularly and do not release
independent audits. These reasons account for why a ‘installed/not installed’ binary is
deceptive. Where there are missing or low-quality recordings, investigations suffer two
simultaneous injuries: victims and families lose an objective contemporaneous account;
investigators/courts lose potentially determinative evidence.

This not merely impedes criminal responsibility for custodial brutality but also undermines
deterrence: if wrongdoing is unlikely to be recorded on credible footage, the threat
imposed by judicial directives is reduced. The Rajasthan cluster illustrates this danger:
clusters of fatalities in a short time require taped proof for open-ended investigations;
without that, public trust disintegrates.

These figures point to the price of treating Paramvir Singh Saini as a paper directive.
Functional CCTV surveillance, with sound, infrared vision, and good data recording, might
be able to offer impartial evidence of custodial treatment, deterring torture and providing
courts with indispensable evidence. Without that, grieving families are left with little more
than bureaucratic assertions of “natural causes” or “suicide,” excuses too frequently
unsubstantiated by independent evidence. The continuation of custodial deaths, even in
the face of the Court’s painstaking 2020 order, shows that failures in implementation are
not simply bureaucratic errors but continuous violations of Article 21’s promise of life and
dignity and Article 22’s protection against arbitrary arrest and detention.

Conclusion: Supervisory Jurisdiction and the Path Forward

The order of the Supreme Court to put on record a suo motu PIL regarding custodial
deaths and non-functional CCTV cameras is a reaffirmation of its ongoing supervisory
jurisdiction over the implementation of fundamental rights. This jurisdiction, though not
statutory, is well established in the Court’s constitutional obligation to safeguard life and
liberty under Article 21, and the protection of procedures under Article 22. In Paramvir
Singh Saini, the Court had already indicated that directives on CCTV emanate out of
these constitutional protections. By reopening the case in 2025 through suo motu action,
the Court is indicating that compliance is not voluntary — repeated non-implementation
is a repeated constitutional wrong.

This form of judicial monitoring is not new. In D.K. Basu, the Court gave out extensive
custodial directions and followed through on monitoring compliance for years. In Prakash
Singh, it practiced “continuing mandamus” over police reform, calling States back
repeatedly to order. The current suo motu action is an extension of this practice that
addresses systemic violations of rights as continuous violations in need of judicial
oversight, rather than single orders.

However, the repetition of failures also shows the boundaries of judicial instructions with
no structural follow-through. For CCTV instructions to become valuable guarantees
instead of paper commitments, there must be more robust institutional controls:
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Independent Technical Audits: Periodic certification of camera operation, storage, and
sound-picture quality by accredited independent third parties, with findings publicly
disclosed.

Station-Wise Public Dashboards: Oversight Committees must release district-wise
compliance dashboards — no. of stations, no. of cameras installed, operational status,
date of last inspection — to bring in transparency and external accountability. These must
be available physically and online.

Conditional Funding: Central and State police modernisation funds need to be released
only after confirmed compliance, so budgetary inertia cannot be an alibi.

Automatic Access Protocols: Victims, families, lawyers, and human-rights groups ought
to have rights to obtain and examine footage, within time limits, under a secure chain of
custody.

Graduated Sanctions: Lack of compliance should invoke departmental penalties for SHOs
and SPs, financial responsibility for States, and in cases of wilful disobedience, contempt
proceedings against erring officials.

The Supreme Court suo motu PIL thus plays a twofold role: it addresses the immediate
crisis of custodial death, and it reaffirms the principle that constitutional rights do not end
at the police station door. But whether the long-term viability of this intervention remains
dependent on the Court now shifting from generic directions to binding compliance
protocols, subordinating technological vigilance into the routine functioning of the police.
Will the court, this time, go a step further, in directing structural accountability like
monitoring and reporting on the installation of CCTVs for example?

In so doing, the Court can bring Paramvir Singh Saini from a blueprint to a reality, making
sure that protection from abuse under surveillance is not an ephemeral judicial
experiment but an enduring component of India’s human rights based custodial
apparatus.

(The legal research team of CJP consists of lawyers and interns; this legal resource has
been worked on by Preksha Bothara)
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Pahalgam Terror Attack: J-K Court Rejects NIA Plea For Polygraph, Narco Test Of
Accused

NIA had informed the court that the Pahalgam terror attack accused had given their
consent to two tests to prove their innocence.
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Jammu: A special court here has rejected the NIA'’s plea for a polygraph test and narco
analysis of the two men arrested in connection with the Pahalgam terror attack, ruling that
the "scientific techniques” would violate the right against self-incrimination.

The National Investigation Agency, which took over the case five days after the April 22
terror attack that killed 26 people, had informed the court that the accused had given their
consent to the two tests to prove their innocence.

However, Bashir Ahmad Jothatd and Parvaiz Ahmed, who were summoned, contradicted
the NIA’s claim. They had been arrested on June 26 on charges of allegedly providing
shelter to the terrorists involved.

"Today, both the accused persons have been produced...Both the accused persons have
submitted in open court that they are not willing to undergo polygraph or narco analysis
test,” the court said in its six page order.

According to its August 29 order, the details of which have come to light only now, the
NIA’s chief investigating officer approached the court seeking permission to carry out a
polygraph test and narco analysis of the two.

The Deputy Legal Aid Defence Counsel also rebutted the NIA’s claims that the Jothatd
and Ahmed had voluntarily agreed to the tests. It asked that the NIA’s plea be rejected
because "no voluntary consent statement of the accused in the custody of prisoners was
taken by the agency".

"...involuntary administration of scientific techniques such as narco-analysis, polygraph
examination test would violate the 'right against self-incrimination enumerated" in the
Constitution," the court said while dismissing the NIA's plea.

In the order, the court also cited a Karnataka High Court judgment and National Human
Rights Commission guidelines on polygraph test, narco analysis and brain electrical
activation profile.


https://www.etvbharat.com/en/!bharat/jammu-and-kashmir-court-rejects-nia-plea-for-polygraph-and-narco-analysis-of-pahalgam-terror-attack-accused-enn25091200967
https://www.etvbharat.com/en/!bharat/jammu-and-kashmir-court-rejects-nia-plea-for-polygraph-and-narco-analysis-of-pahalgam-terror-attack-accused-enn25091200967

ETV BHARAT, Online, 13.9.2025

Page No. 0, Size:(0)cms X (0)cms.

According to the guidelines, the consent of the accused for such scientific tests should be
recorded before a judicial magistrate and the actual recording of a lie detector test be
done by an independent agency, like a hospital, and conducted in front of lawyers.

According to the NIA, the two arrested knowingly harboured three armed terrorists at a
seasonal dhok (hut) at the Hill Park before the attack targeting tourists in the picturesque
Baisaran valley in the upper reaches of Jammu and Kashmir's Pahalgam town.

"The two men had provided food, shelter and logistical support to the terrorists, who had,
on April 22 afternoon, selectively killed the tourists based on their religious identity,
making it one of the most gruesome terrorist attacks ever.

"Both Parvaiz and Bashir have been arrested under Section 19 of the Unlawful Activities
(Prevention) Act, 1967. Further investigation in the case is going on," the NIA had said in
a statement after their arrest.

On that day, terrorists attacked tourists at Baisaran meadows, also known as mini
Switzerland, and killed 26 people -- 25 tourists belonging to different states and a local
Syed Adil Shah who attempted to save tourists by snatching the rifle of one of the
attackers. On July 28, the army eliminated all the three terrorists who were involved. (With
PTI Inputs)
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